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[Mr. Speaker.]
wn amendment, he must table an
amendment. Originally four or five
hours were allotted to this Bill; now
it has been raised to 7 hours, and 1
have always got discretion to allow
one more hour,

Shri Satya Narayan Sinha: It is
only being referred to a Joint Com-
mittee,

Mr, Speaker: VYes, the Bill is not
disposed of clause by clause now. It
is going to a Joint Committee,

So far as the other half hour is
concerned, it is always within my dis-
cretion to allow it.

The question is:

“That this House agrees with
the Twenty-ninth Report of the
Business Advisory Commiitee pre-
sented to the House on the 10th
September, 1858."

The motion was adopted.

12.07 hrs,
DELHI RENT CONTROL BILL—
comid.

Mr. Speaker: The House will now
proceed with further consideration of
the motion moved by Shrl Datar on
10th September, 1958 to refer the Delhi
Remt Control Bill to a Joint Com-
mittee. Out of 7 hours allotted,
5 hours and 45 minutes remain. That
meens the debate will go on for the
whole day today and also sometime
tomorrow.

Shri V., P. Nayar (Quilon); Pro-
vided quorum is there.

Mr. Bpeaker: I shall request the hon.
Minister to reply tomorrow. Let us
CRITY On &s long as we can today.

Bhri Prabhat Ear (Hooghly): The
time allotted must be extended by an
hour.

11 SEPTEMBER 1958 Delhi Rent Control 5964
Bt

Mr. Speaker: 1f hon. Members are
willing to sit longer, 1 have no objec-
tion.

Shri P, S, Daulta may now continue
his speech.

Bhri P. S. Danlta (Jhajjar): 1 was
submitting yesterday that it was the
tenant only who wanted a change in
the law. The Minister of State in the
Ministry of Home Affairs says that he
is here with a Bill which is for both
the tenant and the landlord. I sub-
mitted that this Bill was only for the
landlord. 1 was explaining why this
was only for the landlord and while
doing so, I submitted that because the
situation so far as accommeodation was
concerned was very tight, it could not
be eased without constructing new
houses, and private individuals could
not do so when the cost of living was
so high and the saving, if any, was
very poor and the prices of materials
were beyond their purchasing power.
Then the only alternatives are either
that the State should construet build-
ings, as is done in socialist countries
for their citizens, or private invest-
ment should be allowed to build
houses, as is done in capitalist coun-
tries. Therefore, our Government have
come and requested the private inves-
tors, men with money, to build houses.
That is why 1 say that this Bill is a
Bill for the landilords. The very
Statement of Objects and Reasons
makes it clear. I refer to paragraph
2(a) thereof.

“(a) to dewvise a suitable machi-
nery for expeditious adjudication

of proceedings between landlords
ang tenants;"

There was a longstanding complaint
of the landlords that they cannot eject
the tenants easily and it takes a long
time. As the hon. Minister of State
in his speech has said, so many pro-
ceedings are pending and it takes a
long time and the trials are protracted,
s0 they were in gearch of a machinery
whereby these proceedings could be
disposed of very quickly. So, the first
object of Government is to provide a
machinery through which they—the
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jandlords—could eject the tenants,
because proceedings between the land-
lords and the tenants are generally for
ejection or for the realisation of
arrears of rent.

My hon. friend the Minister has got
the statistics of the litigation between
landlords and tenants in Delhi. I want
to know in how many cases the land-
tord is the defendant and in how many
cases he is the plaintif. You will find
that in 98 per cent. of the rases, the
landlord is the plainti® In civil and
criminal law there was a good feature.
In criminal law we had many things
for the accused and in civil law many
things for the defendant. But, we find
that the tendency on the part of Gov-
ernment lately has been to take away
the rights of the accused on the crimi-
nal side and the rights of the defen-
dant on the civil side. There have
been amendments, in order to help the
plaintiff, by-passing the ordinary civil
courts every day. The other day we
had the Eviction Bill. The civil court
was by-passed in that. Today we
have another Bill in which the civil
court is by-passed. These by-passings
or safeguards are provided by Govern-
ment in the name of a machinery for
the quick disposal of the thing. So,
the first object is secured by this
machinery by-passing the civil law. I
would request the Members of the
Joint Committee to see that these con-
trollers are not given a free hand and
that some sort of advisory committees
are associated with these controllers.

The second object they say is very
good and interesting. It is:

“to provide for the determina-
tion of the standard rent payable
by tenants of the wvarious cate-
gories of premises which should
be fair to the tenants, and at the
same time, provide incentive for
keeping the existing houses in
good repairs, and for further
investment in house construction;”

They want to do a thing which is
impossible. They say that they want
to provide fair rent to the tenant and
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that fair rent to the tenant shouid,
at the same time, give an incentive
to the landlord to build houses. It
the rent is fair to the tenant in the
cireumstances in which we are—the
condition of demand of supply remain-
ing the same—it has to be fixed accord-
ing the paying capacity which is going
down and down because the cost of
living is going up and up. In no case,
it should be more than 10 per cent.
of his income. If the rent is fair to
the tenant, it cannot produce any in-
centive to the landlord to invest
money because the investment fleld
being vast he will come to inves}
only when he gets a lucrative return.
S0, Government have come forward
with a Bill which provides a rent
which will produce the incentive to
build new houses.

In this connection I want to refer
to clause 2, 6§ and Second Schedule
which deal with standard rent. Clause
6 says how far it is fair rent to the
tenant. According to clause 8, the
houses of the landlords have been
divided into three categories in point
of time. The first category of houses
are those which were rented before
the 2nd June, 1944; the second cate-
gory is of those houses which were
rented after 2nd June, 1944 and before
the 2nd June, 1951; and the third
category, those houses which were
rented after 1851.

Now, let us take the first category.
Houses built before 1944 will have a
standard rent which will be the basic
rent plus 10 per cent. And, the basic
rent includes 124 per cent. increment
in residential houses and 15 per cent
increment in business premises that
has already been given to them. This
seemingly 10 per cent., in some cases,
will amount to 32 per cent. and in
other cases to a bit lower.

How were those houses built then?
They were built mostly when the
labourer used to charge for the whole
day 5 annss or 6 annas, when the
prices of the raw material and land
were very low. And, there are in



5967 Deélhi Rent Control

Bin
[Shri P. S. Daulta.]
Delhi many landlords who have
realised at least 100 times the cost
of the houtes they built somewhere
in the olden days. There was abso-
lutely no justification for increasing
their rents. There ought to have been
& reduction. But why has this been
done? Because the prices of the mate-
rianls for repairs have gone up and we
want to give them more money for

repairs.

Please come to clause 43 which deals
with repairs. It reads:

“Every landlord shall be bound
to keep the premises in good and
tenantable repairs, except in cases
where the tenant has undertaken
by agreement to keep the premises
in repairs.”

They are increasing the rent on the
one hand, and, on the other, there is
& suggestion to the landlords to enter
into agreements with the tenants and
shift this burden of repairs also on
to the temants. I would request the
Members of the Joint Committee never
to allow it. They should change it
and say that in no case the repair has
to be done by the tenant. There was
no justification in the first category to
inereage the rent.

Now, coming to the second category,
with regard to the houses which were
built or rented after 1844 and before
1951, That again has been divided
into two categories; one where the
rent was determined under the Delhi
and Ajmer-Merwara Rent Control Act
or under the Delhi and Ajmer Rent
Control Act. When the rents were
determined at that time, it was basic
rent plus 10 per cent, increment. If
not determined then, it is 8] per cent.
more. In the second category also
there is an increment but it is not
10 per cent. This category has also
got previous increments, and they
would beneflt up to 8} per cent.

Now, coming to the third category,
we find a very interesting thing. In
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this category, we find comparatively
new houses or brand new houses. In
the cases of houses built after 1951 but
before 1885, for 7 years no provision
of this Act will apply to them in res-
pect of standard rent. Whatever
exorbitent rent they were charging
for the month of March, 1958 has been
regularised. That rate of rent was
fixed when the demand was high and
the supply was very low and the posi-
tion was very acute; the landlord
demanded an exorbitant remt. Wnen
people are thinking that some relief
would come to them, Government have
regularised this rent for 7 years in the
first category; and then, in the case of
houses built after 1955 or which are
to be built now, for five years again
they will be entitled to charge the
rent which is settled between the land-
lord and the tepant under the law of
demand and supply.

Thus, there is not a single category
of landlords who do not get some-
thing or other from this law. For the
older houses, it is 10 per cent. or
scemingly 10 per cenl.; for those v hich
were built later on, for 7 years or
& years, a clean cheque and after 5
years or 7 years, they will get 81 per
cent. more. How is that cost going to
be reasonable and how is it to be as-
certained. There is pothing clear in
this. There can be two ways. The
PW.ID. may do it; they may classify
it into different categories, A, B or
C according to the material or the
landlord goes to the Controller. I do
not know how they will provide.

Mr. Speaker: The hon. Member's
time is up.

Shrl P. S. Paulta: The hon. Minister
took one hour. I shall finish in five
minutes,

Mr. Speaker: Can each hon. Mem-
ber say that the Minister took one
hour? The Minister takes one hour
on behalf of all the Members who

speak.

Bhri F. 8. Daulta: From the Minis-
ter's side also, they will speak. So far
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gs she rent is concerned, all categories
of landlords are to get something and
when this Bill is passed, thousands
and thousands of rupees will go from
the pockets of the tenants to the land-
jords. 1 put a simple question. Will
there be any single tenant in Delhi,
who, after the passing of this Bill will
pay less than what he pays today?
Give me a single instance. Then why
say that it is going to be fair rent for
the tenant and talk of forcing the
landlords and so on? The question of
the tenant’s security was referred to—
security of tenure. There is a strange
sentence. I do not know how it has
crept in. How dare they say so? All
the provisions which the present Act
has got enabling the landlord to eject
his tenant have been incorporated in
this Bill. The only change is the addi-
tion of two new grounds. One is that
if a tenant enters into a partnership,
it will amount to sub-tenancy and he
will be liable to be ejected. Under the
previous law, a landlord or a member
of his family could get a tenant eject-
ed. Now, a new thing has come: ‘any
person for whose benefit it is held'.
All those provisions for ejection plus
two more have been put in. This is
the sense of security that they are
giving to the tenant!

Then, there is clause 10. As soon
as the landlord puts an application for
a lawful increment, he will get a pro-
visional increased rent from the very
day he puts his application. He should
get some increase if he makes some
alterations,

Then, they say: we have provided
that no pugree will be allowed. Pre.
viously, it was not the law that pugree
should be taken or realised. But the
demand and supply situation will
continue like that and people will pay
pugree but because it is a concealed
affair, a chora-chori affair, it cannot
be proved in court. So, this provision
is illusory.

My friend was elogquent about resti-
tution. If a landlord ejected a tenant
and after four or five months it is
proved that it was mot a bona fide
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ejection and he is not using the house
for his personal use, restitution is pro-
vided for. B8ir, I was ejected from
my house in 1947.

Mr. Speaker: In Delhi?

Shri P. 5. Danita: In Rohtak. This
restitution law was there. But within
filteen days my landlord who came
on pension handed it over to another
man. I thought of filing a case but 1
thought: I have got a house; why
should I worry. A person does not
live on road for six or seven months,
As soon as a tenant is ejected, he will
go and find another house by paying
pugree and when once he is settled,
he will not come to see what his old
landlord is doing. A tenant once
ejected, is ejected for good. I chal-
lenge my hon. friend to let me know
how many restitution cases are there
cven though there is such a provision
in the present law. Let him give me
a single instance in the entire Delhi
courts.

About this clause 52, I am subjeet
to correction. The Evacuee Property
Acts perhaps safeguard and these pro-
visions may not apply to those houses
which were purchased and they are
now the full owners. If those houses
are let out in rent,—there are guite a
number of those houses,—then they
will be outside the purview of this
clause. It is a very difficult thing.

S0, my humble submission is that
this Bill is for the land-lords. Will
this Government ever dare for giving
relief to the tenants in urban areas
at the cost of the ownership of their
land-lords? My answer is: no; they
could not. That is the class charac-
ter of this Government. I want to
refer to the book of the beloved Prime
Minister—Discovery of India. Who
will inherit power in India after the
Britishers? He asks that question
and replies: the Indian bania. These
people would liquidate the feudal
lords of Jodhpur, Bharatpur, Patiala
and so on. Bat they could not touch
their own lands, which are_ of this
class. If these families and Channa
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[{Shri P. 8. Dauits.]

Lals and Shoba Singhs are to be
liquidated, people shall have to wait

till the time we come into power,

saft g W (wsmr)
wvqE AERa, FE a8 ¥ WA o
«1 fo feugerd & fad s qgi o<
#E frst A7 A § 1 K aut ¥ R
FLIEE BT R T, TG g wateat aA
W aga aga 99 92 faarcgar ) froa-
I # aga aga oEifedny o o)
AGA AFT TR T FHEAT & g7 1T
T g fas araT & gar wTew g
¥ fo feTm I 9T Ao §) T
AT st w YT wre IN A N A
AT g T A7 @ o faia
ag #gr fe ug FeaEm w7 faw &
# @ § 9% ury faaga afew g
wdife o wd & feeelt & frvdard
w1 St Rt g€ e el s 7
o wEE Ay faw At @ w7 Qe
wraw ot fr forr SR F aw faer WY
w17z fFrr oY fromard Y awehwt
&1 wak gz A @1 Wi § S
wrafpar F o §F R § I fw
& g T @R § ST R wifweT
FAX W1 T AAE FX A foeeh F
awFaifas A feoaerd & aw
wTx & @ g9 Sr S sy & fe
Fergare faerdt aweis & wy &)

TET TCAHTET AT AT g & 1 g
v arry § s g feoar 3 &
w1z ¥t va IEN fawred #1 e
g o ferd fardarY aT e @ &
awEl & ? agE w9 fevan o
# forr oz e g &, wavaT AR A
T gt § ferdY fe wrofie @
Ay ff e for omar § ) AR
3 vt Formey fe wweT WY, wTCRE

¥, dar IwT WY A qaT v T
#t vy fear oy & gfew &
afcd oYt &% A e wY g ek
TR ATCdre woar w7 fawre famr oy
& v frrrare g 13 & forew s ow
TR ST TF ¥ FTEIqW W O%
anet § avgx ferwrer fear wmar 30
agT a1 feTraare g% 919 & foey fie
fee foFe & Tewr WY, W &
e § qwear fear omar 8, faw
fie ade wraw &, o Yo ¥ ¥
= T T AT { S fawre ariE ¥
fad o €1 ¥ & fawd wud
feder F wrTeR F anfier A WA o7
TR ) WTH I ST Y T Y T
agt 9X feey fewr & oitfegera WAy
L L R L
mifur TadEz ¥ gqrRe et dfww
uH ag T 9391 & fF wmw ot aw
TEHT F1E w9 AL F A F 1 W
farcriaTet ot e aft aree e AW
@ 3IA awEl ¥ dIm 3 W=
feesft & ¥ wwrA wifew -
Tt wYfawer w0 & a8 w8 ¢
fr g Az wod fod awma w@rfgd frori-
I ¥ aET Aty s AR W
feafer & & gza S 4T g &
grz fearr mrgdt § i agi o (et
7) @ I N 3ew awer qaf fw
U¥ Ordinance AR fFar oy foredy
fe fassht & dgare afewia *r gwew
¥ o omy, B W W @ e
qmr amm st faelt €2 7 o feelY
tsfafma & gg W a0 fe @y
fat o wifsde qu feqr omm )
g mitd=w N aim ¥ T A ow 9w
wr fawd am ff 7z fm wmar o
A feaia st 2 et dar
1 W ow vy v v owoea
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mfes fetdere &t oW fad gdiz
gwrRgA 4 K 9 frwre awer 9n)
T aga wifaw € fs fedt adie ¥
g WA ®Y 99 fast ® & Frwrer Fear
ad WY AR Wt § 9w T AT gan
T wre grafan & e 4, faglw
ag fewr ¥ fear a1, ag o9 1wy 39
¥ ®1 nfafade @t F=a1 WA 9,
o3 gt gie fafaeex qfefmz w@ &
fodt ame swr 9R3 41 AfEw 9T
o fast F 3 9 X fusgw oY
fE mar 1 gy war § fie o qeEr
QR § ag G 2 W w7 IR
ag Za AE W[ | 9T AT AL 9T
CARE GO L T
drax @ 7@ 7 6 g At TERE
¥ g & IEE 9% §3 W e
& wrar A & e @AY O
s o feoasr #r fodfre &om
aR A 8 ava w7 aweE § fr g i
" g farsr F werd voremarwr T fagqr o
| I O W €1 TER
afyy & I$AIm § 0w 3% amE
e fear g @ Rl & oaw
¥ 9 Wo,e00 HTT TN § AT FHI BT
oAl 9T q9R wEE AT & wrer

aft & sw @ gy Afen S
fsdt ag & ¥ xfavow # 05 79 1
ag fok wWifad a8 o 0 9@y
% figd W mw et &, e
ot fis faseflt & qwml ¥ qBS
wofr & WX faelt o gwwa @
¢ dmoarE A R e e ot
s AwAE a0

it

arx
At

ot 912 e 8 wred & TE
fie oY mrAdz ¥ ey § IR

|

frer adY & 1 Y ag S A0 ww F
it | A g@ @ ;1 owsAw ) fe
qE® W A7 wwearct ® fofe o
o7 IWET AT TRAT F & ger faur
g2

e o el o ve A R
famd fod g8 awdm R .. ...

Shri Nsushir Bharucha (East
Khandesh): What is the use of your
aphsos, if you are going to vote for
the Bill?

Shri P, 8. Danlta: No, she will vote
with us.

st gw v Wit 0 gEd ow
R O O OO L
) ¥ X f5 qod g5 fam F S
Sradl wEE € FAT § WG WwAT
st W st 2 AY 3 Fermdard
FYIF FOAY WAIFAGEL ! T
dward g A &4 35 T F ¥ gy
#fer o ot agtores & e g few
wray, gt qtardt & aw an oy faw
arar, &t ¥ w* § ag & o fs @
@ % fra & am seT AT 8
q® Gu1 T fis wer e st
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(et pmar aveft]

fostdardt & awpsn W W6
e wT AF aeaT | W gATE
srafeee geaa dar A X andt &
st Erar Ry AN A F I
Wi f g7e ux s forg
wor wifgd | ag ag fF wa fed-
W WEA FT OBAT @3 FC LH 4T
feadn ® awa mfaw q4v 2
afgd =¥ Iawr 4@ Frwrer smAr
afgd | qA A AR A wgf aww
¥ ai¥ fis frm aw & gw frieg &
AT RE L AmA fogadr aEY
% fad feol g frd & ooamit
®faq gar 3z av s FrIF AT ET)
g5 gAY 47 £ EN wA s difge
w1 A, g gEaa fead-
Tl T @ aEE w8 wEHw s
o A 9z gz ¥ &Y Y ge¥ feug-
€Tl #Y aeltw adt ¥, 3T AL WY TAT
o T R L gm I e e
N FFA AT IR qg o Foaar S
Y 9 fF faar ag A gRra
&y WY AT o e & g e
arg w1 AU ogEwm #Hw XA
7 ot atarlt Wi woedy /Y awg
¥, W & wfwr ¥ w7 S o g
Tn fafee area 92 % =% 9 €=
fomm ag &Y gEET WK I9ET 91 9E
g W oo 2 2 og G oA
W agergt e o d fv ged
aoa  arfeest o« gAfer fad
WX 7 WIEAT CTOMES § =OET &
wRTeEw ¥ RE A guw W
T WY AT WY R gt Ay & e
gl 9T W WY R A A gt g
2T

W¥HT WE AT AT aA0h
T it oY weft § s x e e
% e fawwrd § Pt sk v

A

i
E
E
3

¥ oy 9% w6+ Our v
qfera g1 xa feord & v faafree
aga ¥ goeEne w5 fis fodee w3
& womT W7 & A fr guw few o
¥ &iw Feawk £

422
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gz § AT ATT Aty o7 WY et
o & e A W fwrew ar av
gk qiferarie ¥ ganfers & fdra
X ¢ o7d aiw gy @ AT AR §
@t o wg ¥ agw ¥ feodare A
Al F AT @ T 1 WA AN
At ot & mft § 3 €W wrw A
A A BN W1 Frwa are o are
AR 7 gt 1 owfr @ fafre
AN CH FTH B S | T 9
fed ot sw @ grn A AW
agy ¥ s o & ¥feT ag o
& ATl Tt Ay gaAy A qHwE

3§ qC Y g9 Fawr ¥ wak el foe T
&1 AT A 9EY oo ¥ AT &
frogare &Y sRww faor @ &g

a7

T ¥ o g owaar ) # qadt §
f& fred @ faw &1 wiw & ),
¥ % fot ooE arg oo W,
fred gaw fod Goftemw far ar ?
feqaard A ot fr dgg qdumw §
A fyaet Freh et F gord 7§
¥few wt  wrw W9 fawr 99 § SR
dar fir &% og¥ vy, foeslt & frag-
2T #Y el ag Wiy | F gvare

5978

=oft § i Wi v w2 A, Woxw
fagr = &w v N Wi v Ox
I IR 9T O %Y

Mr. Speaker: Now, Dr  Sushila
Nayar. Thereafter, I shall call Shri
Radha Raman and Shri Naval Prabha-
kar. They are natives of Delhi. Of
course, I shall call others also.

Bhri Vajpayee (Balrampur): We
also want to speak.

Mr. Bpeaker: I shall call other hon.
Members also.

Wo wx o7 AT (W) - wAT
W W, A & g5 & ava
TRY AT §, I | YA ¥ FTH [
¥ T agua g 1w Eg A g
TgAT e g B v & ame @
T g & AT 97 @ wigg AR
g FTA A7 IR Y QAT g T
@ ™ § ) g9 faw & aeper< i ¥
fod 9 eftdy aefiedy amrg o @, 9w
T 7 #rE aga 237 19 A4 T g, i
o far Tl 9T HA-HUTIESY Uy
A e T g, agl wR-seTaeE
mgizE e—efga df 9T W
FA amEl w1t o T Few
gear &

Shri P. 8. Danlta; There is a sepa-
rate law for that.

Fto gaiten AT ; § St §
R WY enHl ¥ g 9 WA
TR T WA fear s 8, Afew
TH WIE W @THT AL FOAT AT AFATY
& et g e &€ The o S o
T FTOT ¥ T awes R & 1 UF
AT T2 AT | I9 W g AL
fT W wree T 8, Afew agen
fa ad) frwwar § 1 @g W R ?
T wEh & e S aAf e
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[wre gufrar ara<]

sht § fF oot we S T Al
¥ fr gm a7 wwm AT w3ar w39
et Y & 9% forw wY e awt @A
wifgd | werarey o afgw & feed
JL qre § | vr A Tl £ A
a1 fere @ are & | g w9 wwE A
et Y & 1 form A€ Y T AT
WEATH { W AT §, 9 w1 AGT
A wwl g, A g A | awdy
¥ Ao wE g fR e o, g
T &L ? @At O wrE T g
forg & o 7w Tl wET AR
® wuwet g fs G ¥fgw &, agt WA -
fagr o owr &2 I3 o § 43 @
¢ wh af 7@ § wg A wR
¥ o’ ety wfrdy @ AT waE
iR R T g wew
g Arg w7 frar T & | i fafae
T gIET ¥ a8 ey ¥ fF ow a7
wdy ¥t w1 & fag @ fr fadiw
afcfeafr & st &1 frwreen § 1 st
femfrgmr T4 w1 &, i qav
& fiv ag Fe-ong 3 & mefr 1 o—
%t ST F 1 AfHT 7 a7 o W
g WY far fefewfnrs, ot forg
w1}, J5T I5T  wX fawred 4 W AR
™ AN W ag fom v gw
aifaw woor A9 & fod e R
w1 onfgz & & g7 W & o
AHEAT ©FA €T ATHT AETE )

T f#rg g1 Ry frsrat on Tme
E sy am e A e T ww Ay
/I WX § ) @ T oot
swrent # ofy §: gene ¥faw ofrwe
® 92 g4 &, 27 A8 waTr war § 1 aEr
¥ F fufrezx wgieq ¥ ¥ 9 ez
e gy o ¥aw §, P WY
ST & v 0 F vy s fadnir
w1 fafreey g ¥ o W o

ag Ty wT AT e o e T TR
| &Y &, o T § 9T 9 AT SR
el w¢ fed o Ww = W WY
qfawe & war foar org 7 qg 9%
gaifer 7t § R A wmm & e
fafrree wgea w0 o a0s qavog €7 1
# gawdt § 6 ww s F AR A
q AT 7R W wEAE—eT,
wrady W W, gET AT et
A Y = wEAT F wE aga T
TG AE F AT amAr § 1 wifaw-
THAY 7 A JIA-AEA, <X 3 G qAS
T R 4 §, @ A AR g
R ST ¥ ik agy a% T T O
AT & | W §F WfEw wY et w3
fagr wmar @, @Y frq vl Y W @
1A & qarfas  fawrem 97 @r § AR
AT A A & fw e g awdt
g wH & ww I rEdr gow faw
aTeT Y, I o ¥ w7 omrg
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Mr. Speaker: Shri Rodha Raman,
will then call Shri Sarhadi.

Shri Achar (Mangalore): Others
not in the Joint Committee may also
be given an opportunity to speak.

Shri Radha Raman (Chandni
Chowk) : Mr. Speaker, Sir, I am
very grateful to you for allowing me
this opportunity to spcak on the most
controversial Bill, the Delhi Rent
Control Bill. [ welcome it for one
reason that it is going to the Joint
Seclect Committee. 1 personally feel
that the Bill as it stands has got many
drawbacks. We can say much on
behalf of the landlords and equally
much on behalf of the tenants. There
are¢ so many shortcomings even in the
drufting of the Bill that it is quite ap-
propriate that the Government thought
it fit to be referred to a Joint Select
Committee. Since I am one of the
Members of this Committee, I shall
like to propose some amendments
which have struck me at the time the
Bill is being considered by thec Joint
Select Committee.

The question of controlling rents in
Delhi or regulating the relations
between the tenants and landlords has
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been engaging the attention of the
people of Delhi for a very long time.
You remember, Sir, sometime back
for that very reason a temporary
tenants protection Bill was brought
before this House and certain remedial
measures were embodied in this Bill.
It still exists on the statute-book, I
somehow find that those remedial
measures which are included in that
Bill have been taken away from the
present Bill. That is really a sad
affair,

It is true that the number of ten-
ants in Delhi is very large and the
acutencss of houscs hus presented a
very big difficulty. But I am afraid
the measures that are being consider-
ed now are no remedy to the evil in
Delhi. I feel that unless the question
is thoroughly examined and the Gov-
ernment are ready to put in a lot of
money in order to create subsidised
houses in  Delhi or to encourage
house-building  activities—not  the
house-building activities of the big
landlords or the colonisers, but
house-building activitics of indivi-
duals—the position will not improve.
Al present we find that there are so
many handicaps which restrict the
house~building activity in Delhi. The
landlords want cconomic and profit-
able investment. The individual wants
that he should live in a suitable house
and the Government has no sufficient
money at the present moment to
invest on subsidised houses. These
are some of the burning problems and
unless we find a solution to them, I
am afraid the relations existing now
between the landlords and  tenants
will persist and no remedy will be
able to solve the situation, as we all
wish,

I, therefore, feel that either these
handicaps should be removed or there
should be a movement towards natio-
nalisation of land in the country. It
is a very radical thing which the
Government may not like to do at
present, but if you want that in places
like Bombay, Calcutta and Delhi, the
relations between the landlord and
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the tenant should become amiable and
cordial, I think the remedy lies in
nationalisation of land. In a weifare
State, nationalisation of land would
be a very good thing. I would wel-
come it, but till then we have to
think out the methods by which we
can improve these relations.

I must say that the most contentious
or controversial problem is that of
eviction. The tenanis have always
been crying hoarse that they are
being put to so many difficulties by
the landlords. It is true that the
landlords at present are doing all
kinds of mischief in order io evict the
tenants. In Delhi quite a large num-
ber of landlords are those who possess
one house or two houses. In that
house he lives and in order to carry
on his livelihood, he has some econo-
mic consideration for which he also
keeps a tenant. Everyday 1 come
across thousands of petty landlords
and tenants who come to me with
their mutual difficulties, because they
are not living in a healthy atmosphere.
There is some kind of dispute or
guarrel between them. But I find
the Bill does not consider this pro-
blem. If you want that there should
be some solution of the problem, we
must categorise the landlords. I you
do not diffcrentiate between big-
ger landlords and those who pos.
scss one or two houses only, vou will
not help the tenants and yosu will be
putting the petty awners to hardship.

Therefore, first of all, my sugges-
tion for the consideration of the Gov-
ernment is that in bringing this Bill,
they must have distinguished between
the big landlord and the petty land-
lord. You cannot apply the same rule
to both these categories of persons.
Suppose a petty landlord kept a tenant
ten vears ago and his family is grow-
ing. Do you want him to live there
al} the time? There are protective
provisions in the Bill which does not
allow the tenant to be evicted. If you
want to check eviction by big land-
lords or emiedars by all means make
hon-payment the only ground for
eviction and do not allow eviction on
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any other ground. I would be pretty
glad about it, beceuse in a socialist
society and welfare State, such a per-
son has no claim to exist by exploit-
ing the misery of the poor people. I
fully agree with that. But to deal
with all tenants and landlords in one
way does not appear to me to be pro-
per,

8o, my humble suggestion is that
the Bill should have different provi-
sions for landlords whe possess big
properties and landlords who possess
only one or two houses. In the latter
case, I should say that there should
be sufficient protection for the petty
property-owner to get the  tenant
evicted even on grounds other than
non-payment. For the other landlords
1 say that the tenant may be evicted
only on these grounds and no other
grounds; and the grounds are: he is
not paying the standard rent to the
landlord regularly, or he has pur-
posely damaged the premises or
sub-let the premises for profiteer-
ing  purposes or he has started
somc business other than the one pre-
viously agreed to or previously being
carried on the premises or he does not
permit the landlord to carry out the
necessary repairs or  improvements
which are absolutely necessary in
order to keep it in a fit condition.
These are the only conditions on
which, I think, eviction can be res-
orted to. No other condition should
be accepted for the purpose of giving
relief to the landlord in the matter of
eviction,

There is another controversial mat-
ter. And that is the fixation of stand-
ard reni. I would appeal to the House
that we should not allow the newly-
built houses to be let on very high
rents. There should be some check
over it. Now some houses are built
in very good areas and they are given
for fabulous rents, rents which one
cannot  imagine. Since we have
got  so many  Embassies and
big business houses, they always
jump at good houses, irrespective of
the rent. The result of it is that the
middle class and lower middle class
people are not able to get houses, as
the demand is greater than the supply.
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Some restrictions should be placed on
the new builders. After constructing
the houses, there must be some agency
which will regulate the standard rent.
As far as the old houses are concern-
ed, the Rent Controllers are there. 1
do not want the new houses to go scot-
free. There should be some check on
them. I would suggest that there
should be some machinery which will
see to it that the new house builders
do not charge fabulous rents and the
middle and lower middle class people
are deprived of their elementary
necessity of a house, which the society
is expected to supply them.

With regard to the fixation of rent,
there is some controversy about the
percentage. The new Bill suggests B}
per cent. and the tenant does not want
to pay more than 6 per cent. Even 6
per cent. appears to be a good return,
considering the fact that the bank rate
is only 3 or 4 per cent. But, consider-
ing the difficulties of the house-
builder, I would suggest that the rent
should not be calculated at the rate
of 6 per cent. But I would certainly
suggest that T§ per ceni. which was
previously there, may be retained,
because 74 per cent. is quite
encouraging for the private house-
builder. Not only should he not make
a big profit, but he must also help the
society to tide over the difficulty in
the matter of housing. That is my
view with regard to fixation of stand-
ard rent.

13.24 hrs.
[Ma. DepuTY.SPRARER in the Chair)

With regard to the appointment of
Controllers, T welcome the idea. I think
this will mitigate alot of hardship
which the tenant and landlord have
to undergo by resorting to courts. At
least three-fourths of the business of
the Delhl courts relates to settlement of
digputes between the landlord and the
tenant. I think no case has been finalis-
ed in Delhi courts within less than two
years. That is the average time taken.
Sometimes, it takes 3, 5 or even 10
Years, That is very ridiculous. If
is alse very harmful If we want
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speedy and quick justice, there must
naturally be some machinery. of
course, I have got my own apprehen-
sions that these Controllers may not
be free from influence and there may
be some injustice involved in their
case alse, We are just now trying
this method. The Controllers are
there in certein other States also, and
they have done pretty well, even
though not as nicely as one would
wish. S0, I welcome the idea of the
appointment of Rent Controllers and
of giving them sufficient power.

My hon. friend from the opposition
stated that the powers given to the
Controllers are too much. He has
suggested the appointment of some
committees, primarily consisting of
non-officials. I would have welcomed
the idea but I suppose the same
trouble that he envisages in the case
of Controllers will arise in the case
of non-official Committees as well.
So, I think it is better to leave it in
the hands of the executive, because
we can always question the actions of
the executive, and we can see that
things are managed well, then we can
in the case of small commitiees whe-
ther they consist of three persons or
five persons.

The Temporary Tenants Protection
Bill had given two great reliefs to the
tenants. One was that the premises
included the land. In Delhi there is
& lot of land which belongs to the big
landlords or property owners. Thou-
sands of families live on them. In
the past 30 or 100 years these lands
were given to small poor people on
lease for 8 annas, one rupee or two
rupees per 50 yards or so. Now those
lands have become wvery valuable
ones. Their value has increased hun-
dred timres or- wmeﬁniqx Cevén- more
than that, THe people livthg on* thet
are almost in the same condition. I
some cases, their conditions have even
deteriorated. But the land owners are
trying to evict them. In a socialist
soclety where the Government wints
to help the poor, I do not know how
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this can be allowed. Those poor peo-
ple must be given alternative accom-
modetion and there must be some
arrangements for enabling them to
earn their livelihoods before they are
evicted. The Government should not
allow the landlords to evict them and
then rent them out for fabulous
amounts and then distribute the
money among persons who are better

I would submit that the Tenants
Protection Bill, which was adopted by
this House and is now an Act, provid-
ed two remedies. One was that if the
tenant was paying less than Rs. 100
he shall not be evicted or put to any
hardship. Another provision was that
the premises will include the land
also. In this Bill those provisions are
not there, I would suggest that just
as therg are proposed categories of
property owners, there should also ke
categories of tenants. I may tell you
Sir that it is my personal knowledge
that there are pretty bad tenants who
are today usurping the land of the
Government. They have taken wvast
pieces of land. They have built their
own houses, quite big houses; may be
kutcha ones. They have sublet them
to 5, 10 or 20 people, and they are
taking heavy rents from them. I know
personally that in Nabi Karimm and
certain other areas people are possess-
ing such land. Though the Govern-
ment owns the land, because of the
indecisive policy of the Government,
the tenant is occupying that piece of
land and sub-letting it, collecting
sometimes about Rs. 300 p.m. or more
from his sub-tenants. Government is
not taking even a pie from them. I
do not understand how anybody will
suggest that this condition should con-
tinue. The Government wants to evict
that person. Certainly if he is to be
evicted, the whole lot will have to be
evicted. But there are handicaps as
1 mentioned to you in the beginning.

Those handicaps are unndmg in the.

way and in spite of my hav
this to the notice of the D.
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Delhi Administration, nothing has
been done. Lakhs and lakhs of rupees
have been usurped by such tenants.
We know there are actual tenants in
need, but there are others who are
only tenants by circumstances. I
would only suggest that some remedy
must be thought of this because we
cannot allow Government money to
be lost away or used unauthorisedly
by people. So, I say that these things
have to be considered.

Then there is again a provision
which I have not been able to recon-
cile with. In the Bill it is suggested
that a landlord can evict or displace a
person who is engaged in business and
who takes with him a new partner.
I do not understand what is wrong
there in it, If there is a buginess
house carrying on business in a par-
ticular shop or in a house and if that
businessman somehow finds that he is
in financial difficulties and is not able
io carry on the business which he was
carrying on and he thinks that it will
be in the fitness of things or it will
improve his business if he takes
another partner who is able to lend
him Rs. 5,000 or Rs. 10,000 along with
his own guidance and advice, then he
takes that partner along with him.
Why should that become an issue for
the landlord or the property owner to
evict or displace the former partner?
What is wrong there? Of course, if
there is no boma fide intention, then
on that ground you can say anything.
Simply because he takes that partner
with him in order to improve his
business, you say that wyou have
acquired the right of displacing him.
I do not understand that. This posi-
tion appears to be quite unimaginable
to me,

With regard to the pub-tenancy
clause also, I fully sympathise with
the landlord, who seme time in the
past, say flve or ten years ago, gave
the house to a tenant on the explicit
understanding that he will use it for
himselt. Now, -after six months or a
year that.man gives that tenancy or e

ot that. house to five sub-
tenavits, He gives to the landlord
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only Rs. 50 but charges from others
Rs. 100 or even more. He thus enjoys
the profit. I do not understand on
what grounds of justice or fairness
will any society or any Government
allow that tenant to enjoy the profit
of that sub-tenancy without taking in
confidence the landlord or without
having his consent.

But there are other cases also where
sub-tenancies exist at a particular
time and those sub-tenancies are con-
tinued. In such a sub-tenancy if some
change is made, the landlord may
stand up and say that that change has
gone against the original idea and for
emall and petty reasons the sub-
tenancies are going io be done away
with. I say this is a very controver-
sial matter and we have to very seri-
ously examine this sub-tenancy
clause.

The last, but not the least, thing is
that there are so many suggestions
and so many improvements which are
to be made in this Bill. They will all
be made in the Select Committee, fe.,
how the provisions are to be embodied
in the Bill. With regard to the bona
fide intentions of some of the land-
lords, who either by selling the houses
or by selling the property to another
man acquire the benefit of evicting
the tenant or by just advancing flimsy
grounds want to possess them. I say,
in these matters we have to be very
careful. In the name of bonu fide
intentions so much mischicf has been
done by the landlord. I fully agree
with that and I would not like to sce
that any loophole is allowed to the
landlord to get possession merely by
saying that he has got a bona fide
need. Of course, the Bill has made
some improvement in this respect.
The provision iz there.

Ch. Ranbir Singh (Rohtak): Why
not remove him (landlord) from the
srena?

Bhri Radha Raman: I say in the
case of sub.tenancy and in the case
of, getting the house for a bona fide
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purpose, there must be sufficient
scrutiny and the provision. should be
such that there is no ldophole for
any landlord to take advantage of
that loophole and dispossess any
tenant from the possession of the
house which he rightly or legally has.

I have suggested some of these
things which struck my mind. I would
certainly like to place my amendments
which 1 wish to suggest in these mat-
ters before the Select Committee and
I am sure that when the Bill emerges
out of the Select Committee, it will
have removed all the shortcomings
and at least should have given satis-
faction to the tenants for whom it is
meant, whose number is very large
and whose welfare and well-being we
are more concerned with,

Shri Ajit Singh Sarhadt (Ludhi-
ana): Mr. Deputy-Speaker, Sir, I
also welcome the measure and I wel-
come it for two reasons. Firstly, it
attempts to give protection to tenants
to somc cxtent and at the same time
it does not very adversely affect the
interests of the landlords. And as the
hon. Minister has been pleased to say,
it is a compromise measure between
the twa, [ am afraid he could not
have gone further in the face of com-
mitments which {he Government had
proviously made with the landlords
about new constructions. I am parti-
cularly happy about the penal clause
wherein any infringement of section 5
is punishable with imprisonment.
Wherever any landlord charges pre-
mium or pugree, he is punishable with
imprisonment and is also liable to pay
a substantial fine. But I am afraid a
measure of this kind even with the
punishment clause would not meet the
needs of the housing situation in Delhi.
That is the primary consideration. I
am afraid it does not do that and des-
pite the attempts of the Government
to penalise the payment of premium
on the transfer of tenancy, this evil
would still persist. The Government
will have to consider a long range
measure to solve the housing problem
in Delhi. It is getting very much
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scute during the last 15-16 yeauw. As
you know very well, the population
of the Capital has increased four
times, or rather more than four times
according to what the census figures
of 1941 show and it is bound to grow
very much further in another 20-30
years to come, The Government will
have to take a long range view of
things to house such a large popula-
tion that is increasing either due to
increased birth rate or due to influx
from outside. The refugees that have
come here only comprise four to five
lakhs, yet the population has increas-
ed vasily.

I recollect the proceedings of the
Rehabilitation Consultative Commit-
tee's sitling where the Bengalis want-
ed that they should have townships
here. There is a feeling all over India
to settle down in Delhi. The richer
people can afford sites roundabout the
towns or in suburban areas, but not
the poor class. Therefore, the first
submission which I would like to
make to the Ministry here is that they
must have a long range view of things.
They must not allow the fnancial
companies and all that to purchase
properties and sell them. They should
have small plots roundabout Delhi.
They should acquire the property that
is necessary, change them into small
plots and sell them to the tenants who
belong to Delhi and who live here at
a ‘no profit no loss' basis either by
lottery or by allotment as is done in
Chandigrah in order to resolve the
housing problem which is there in
Delhi, However high the penalty you
may fix and however strongly you
may try to deal with the culprit where
the payment of premium is concerned
in the matter of transfer of tenancy,
you cannot meet the situation at all.

Now, I come to the provisions of
the Bill. I would not go into the
details at this stage. [t is not neces-
sary either to go into the details. I
will just take the general principles
on which it is based. First, the object
of the Bill ijg to have standardisation
o! rent. For this purpose iwo
categories have been created, firstly,
category of tenants, in =2ccordance
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with the rents that they pay and
secondly category of buildings, in ac-
cordance with the pericd n v hich the
houses have been coustiucted. We
have to see whether these catcgeries
have got a rational basis and it they
have got a rational basis, whether they
can be made more rational.

Dealing first with the categories of
rents that the tenants are paying, I
find four categories have been created
for standardisation of rent, first cate-
gory, up to the rent of Rs. 300; second
category is from Rs. 300 to 600; third
category from Rs. 600 to Rs. 1200 and
the fourth category above Rs. 1200. A
certain percentage of increase has
been given in accordance with the
rent that a tenant pays in order to
have standardisation of rent. Ordi-
narily, economically, we have the
poorer people in society, the lower
middle class, the upper middle class
and the rich class. In the matter of
rent also, the categories should be
based on that basis on which society
is split. Here, in Delhi, with all the
inflated rent that is prevailing, I should
think that the poorer classes would
only come in the entegory below
Rs. 100. That individual who pays a
rent of less than Rs. {00 can certainiy
be placed under the category of poor
people. Are we in accordance With
this Bill giving them the nccessary
protection that they need? I submit
we do not.

In the matter of tenants paying a
rent of below Ra, 300, in order to
standardise rent, you fixed the basic
rent at 124 per cent, in the case of
constructions before 1951, above the
rents that prevailed before 1944 and
in order to standardise, and you have
given 10 per cent. over and above that
basic rent. That is the formula which
you have followed. This goes up to
Rs. 300. That is, for any perscn pay-
ing a rent of below Rs. 300, his rent
can only be standardised by giving
22} per cent. above the rent that he
was paying before 1844 or on the tar-
get date of 1839 on constructions
before 1851. I would submit that in
the matter of poor people, this would
cause hardship. I think we would be
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making a mistake on the higher rate
side rather giving him protection. My
first suggestion to the Joint Commit-
tee and the Minister responsible for
this Bill is this. So far as the poor
categories are concerned, the first
category should be up to Rs, 100 and
certainly a lower rate of increase
should be fixed so that they may be
saved. 1 submit that this increase
over the previous fixation under the
previous Acts is not justifiable.

The second category, the lower
middle class, would certainly cover
people paying a rent of Rs. 100 to 500,
where you fix 15 per cent. or some-
thing of the kind. You may give
that increase over the basic rent
All the same, so far as the pourer
classeg are concerned, who pay a
rent below Rs. 100, 1 would ccirtainly
stress and humbly submit that
they do deserve consideration in the
matter of fixation of standard rent.
There is third class or upper middle
class. In the third category of upper
middle classes, I would also plead for
consideration in the matter of standar-
disation. In the matter of rich
people, who pay above Rs. 1000, are
they entitled to any protection under
the Bill? 1 would submit, they are
not. THey are not entitled to any.
Let themy have the freedom to con-
tract. What will be the benefit? This
will give a sort of incentive to the
constructors of a big kind for the
accommodation of big people. We
have got a very large number of
embassies. Not only embassies, but
people who are connected with em-
bassies and ancillary to the embassies.
They certainly can afford to pay very
high rents. My respectful submission
to the Minister and the Joint Com-
mittee -is this. Where no protection
is necessury at all, where an indivi-
dual can well afford to pay, where
you also need an incentive for more
construction, we should have freedom
of contract, where there is neither
duress nor any coercion. I would
submit that standardisation of rent
sould. only be confined to the extent
of the three categories, the poor class,
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the lower middle class and the upper
middle class and not to the people
who pay above [Rs. 1200 or 1000
because that relates to either people
who can afford to pay or the em-
bassies and other institutions that
want buildings for their purposes.
My submission relates to the first
category. That is as regards catego-
ries in th= matter of limit of rent.

The second category that has been
made the basis is the period of cons-
truction. Here, the periods flxed are,
constructions made before 1951, cons-
tructions made between 1851 and
1855 and thirdly constructions made
beyond 1955. In the case of the first
category, again that formula applies
which I have already submitted
before you. I have already pleaded
that in the case of the poor tenants,
the increase that is being sought by
this Bill is very much higher and it
is a mistake on the high side. In the
case of constructions between 1951
and 1955, a certain standard rent s
being fixed. You will find from the
provisions of the Bill, on the basis
of a rent which was prevailing on a
certain date a standard is being fixed
for the next seven years to come.
Here, again, I would certain plead for
the poorer tenants. The construction
may have been made between 1851
and 1955. But. the hon. Minister
may well know and he knows it
that the years 1951 to 1955 were cru-
cial years. Poor peocple coming
from outside had to take up houses at
a very high rent. The rents were
exorbitant, not commensurate with
the investment that the iIndividual
had made. It was simply fleecing the
tenant on account of his necessity. In
such cases, I would submit, up to a
certain category, where a poor man is
involved, where he is paying a high
rent which is not commensurate with
the investment of the individual,
here should be standardisation and it
may be standardisation at the level
which you have put, 8§ per cent of
the investment including the value of
the site. Certainly, relief is absolu-
tely essential for the poorer class of
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tenants who have been given t{enan-
cies at a high rate for the new struc-
tures. I do not think there is any
commitment on behalf of the Govern-
ment to the extent that everybody
will be exempt. Even if there is one,
I do not think it is a fair one. The
poorer tenants do require relief. If a
poor tenant has to pay a rent of
Rs. 150 for a one room tenement in
which Rs. 4000 may have been invest-
ed, n the suburb, it is exorbitant. By
bringing this Bill, you are giving
fixity of rent for the next seven years
to come from the date of construetion,
that is 1961 or a longer period. That
is a very hard thing. Coming to the
third category, houses built after
1955, you give fixity of rent, what-
ever the kind of tenancy may be, for
the next five years. Again, this is a
very hard thing. Here too, I would
plead the case of the poor people.

As I have said, T have gone to the
extent of saying that in the case of
the rich classes, there is no need to
give them any protection. This bill
should not give; it need not give. Let
them have freedom to contract to pay
HRs. 1000 and more. So far as the
lower levels of rent are concerned, I
do not see any reason why fixity of
rent in accordance with the formula
which you have applied should be
given, in the case of people who pay
below Rs. 100. Again, I would say
that they do need consideration. I
would ask the Joint Committee and
the Minister responsible for this Bill
to consider this and see that these
people get relief and there is no fixity
of rent. This is so far as the fixa-
tion of the standard rents is concern-
ed.

So far as the second feature of the
Bill i concerned, viz, security of
tenure, of course, we have got the
provisions and I need not dilate on
that, but there is one thing which
I would submit, and that has already
been dealt with to some extent by
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the previous speaker, Shri Radha
Raman, that is the clause which
brings in the penalty of eviction for
sub-letting. That is a clause which
is very much liable to abuse. There
is a possibility that a man increases
his business, tries to go up and bona-
fide he takes up a partner or some=
thing like that. There should be a cer-
tain discretion allowed that in cer-
tain circumstances, sub-letting itself,
for bona fide reasons, should not
bring in the penalty of eviction and
give a handle to the landlord imme-
diately to give a notice and do all
sortg of things. There are hundreds
of cases. An individual can have a
brother, a relation of his own, he
wants to make it a sort of family
concern. There can be hundreds of
instances where such contingencies or
exigencies can arise where the indivi-
dual may seek the help of another, a
relation of his, to finance him, to sup-
port him or to join him. In such
cases I feel that the clause relating to
sub-letting also needs consideration,
and I hope the Joint Committee will
give it proper consideration.

dfea smpe ame wwia (fgme)
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“to provide for the determina-
tion of the standard rent payable
by tenants of the various cate-
gories of premises which should
be fair to the tenants, and at the
same time, provide incentive for
keeping the existing houses in
good repairs”,

gq ST #1 gurdy Teeae 7 forama
AT WATET B, &fmwn"tﬁ!rr
fowfrferaer go, ag Tare wod avA
2 1 T T Y FEE $ T Tigarg e
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degl e wowy & witaw §, f
forufirat wew 1 o€ § waific s
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for a1 W Aw vww s ewdr g
I g AT gE A ¥

When a Government building is
let to a private person for resi-
dential or business purposes, rent
should be recovered monthly in
advance at the rate prevailing in
the locality for similar accommo-
dation used for similar purposes.

raaAs #r oifadt gg gf fw
faady arfefeoto A 50 & AW
Tz frerar gzmied w9 wydl ¥ war-
faw dwgode 70 ¥ &7 g Wm0

“But without the sanction of the
minor local Government, such rent
shall not be less than the rent cal-
culateg in accordance with the provi-
sions of Fundamenta] Rule 45-B. In
making the calculation, proviso (iv)
under clause II and Note I under
clause 111 of that rule shall be ignured

and full departrnent charges for
establishment (including pension),
tools and plant, and audit and

accounts charges shall be taken into
account both for the purpose of
arriving at the capital cost and  the
additional charge to be included for
ordinary and special maintenance and
repairs.”

“A question having arisen whether
under provisos (i} and (ill) to
F. R. 45A-II, a local Government s
competent to detcrmine the  present
value of a residence, the capital cost
of which is already known, the Gov-
ernment of India have issued the fol-
lowing interpretation:

The substantive part of the Rules
provides that ‘for the purpose of the
assessment of rent’ the capital cost of
a residence shall be either: .

{a) the cost of acquiring or cons-
tructing the residence and any capital
expenditure incurred after acquisition
or construction; of when this i3 not
known,
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(b) the present value of the resi-
dence.”

“The rates of interest given in the
following Table should be applied in
calculating the standard rent of resl-
dence, under clause III(b) of Funda-
mental Rules 45A and 45B."

“In the case of residences owned by
Government, the standard rent shall
be calculated on the capital cost of
the residence and shall be a percent-
age of such capital cost equal to such
rate of interest as may from time to
time be fixed by the Secretary of
State in Council, plus an addition for
munpicipal and other taxes in the
nature of house or property tax pay-
able by Government in respect of
the residence and for both  ordinary
and special maintenance and repairs,
such addition being determined under
rules which a local Government may
make.”

Further on, it will be found that
Government has fixed the rate of in-
terest at 8 per cent and 3 per cent for
other charges......

Mr, Deputy-Speaker: It will not be
controverted even if the hon. Member
does not quote those references.

Pandit Thakur Das Bhargava: It is
only € per cent and 3 per cent depart-
mental charges and others. As I have
said, taking into account all the Audit
and Account charges etc. it is fixed at
9-73.

In regard to rent, I would say that
it wou calculate what the private
owner has to pay in respect of
charges, it would come to very much
because the charges for labour and
the cost of materials have risen—it is
not 8 or 4 times—much more than 4
times. I need not waste my time on
that; everybody knows that.

Then, there is the question of lease-
hold charges in Delhi. They charge 3
per cent by way of leasehold charges.
In Punjab they charge a property tax
and house tax. Here they charge
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only house tax which is 10 per cent
and, after some time, it is likely to be
25 per cent. Then, there is the cost
of repairs. The older houses  will
cost more for repairs. We all know
what repair costs.

Then, there is the cost of additions
and sanitary  fittings etc. Then a
person hag to pay income-tax, estate
duty, wealth tax etc. There is also
the cost of collection of rent. If a per-
son wants to evict the tenant and
goes to court, you know what the
costs are; they are never recover-
able. There are the municipal
notices and others. Therefore, my
submission is that apart from insur-
ance charges, the depreciation costs
etc. if a man charges 10 per cent rent
by way of incentive it is not high.
This will leave to him only 4 to 4}
per cent and not more. If he gels
that I will be more than satisfied and
the incentive is there.

Therefore, Government's fixing it
at Hs. 8-4-0 is no! giving the right in-
centive.  From 7 per cent, they have
raised it by 12 annas. But, at the
same time, 1 should say
it is not sufficient  considering the
circumstances in the country. Unless
and until this is done, whatever law
you may pass, the landlords will not
keep the house in repair. The essential
condition is this. Unles they get
enough they cannot spend enough;
vou need not give them more; give
them so much that they can keep the
house in good repair.

Apart from that, T find certain pro-
visions in thi: Bill which, to my mind,
are not fair to the landlord. In the
first in tance, so far as the rights of
ownership are concerned, I feel that
cvery person who needs the house for
himself should be given that house. If
vou want to keep the right of private
property ag it is in the Constitution,
the first thing is that if the man wants
it for himself he should get the house
but not if he wants it not hona fide but
for taking more rent. I am not in
favour of giving the right of eviction
to such a person. But if he wants
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the house for himself why don't you
allow him to take it?

In 1852 we made a provision; and in
1947 also we made a provision. 1 was
a member of the Select Committee on
both these occasions and we allowed
it; that is, if the man wanted to  gzet
the house for himself bona fide. 4

he did not want it bona fide we also

imposed some penalities against him,

Why have you changed that now?
MNow, you do not allow if a person’™
son want; to live there. The house

does not belong to the father only.
In the case of a joint Hindu family
you know that the house belongzs to
the whole body of coparceners, Why
should you say only the landlord
should be there. The house belong;
as much to the son also. He might
have been reading in a medical
college somewhere and he might now
want the house to set up his practice
here. So, the landlord should be
enabled to get it for his son also.

In Bombay you have got a law
which says that for the business pur-
poses also the house can be recovered,
Here, in Delhi, you have not allowed
‘that. A person who wants to run his
own business should be entitled to
recover it. The first essential of private
properiy is that if the person wants it
for his personal use he should have it.
That you are denying here, which is
not proper.

In respect of certain other matters
alse, you have been too lenient
towards the tenant. I want every
tenant to be secure; he should not be
at the mercy of the landlord. That
is perfectly right. But, there are
certain matters where I would prefer
the tenant not to be so secure as you
have made him to be. For instance,
in the case of nuisance. You have
this Immoral Traffic Act here. Sup-
pose & tenant allows a woman of bad
repute to come and stay in the house.
in & part of which the landlord also
resides,
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Ap Hon. Member: There is no
immoral traffic here in Delhi now.

Pandit Thakur Das Bhargava: I
am gorry 1 have not heard the hon.
member’s interruption. But I would
like to say that, so far as hotels lodg-
ings etc. are concerned, you have made
a provision that if a person commits
nuisance he could be evicted. We had
a provision before. And, 1 should
think that i1 a person is guilty of
nuisance to his neighbours or to the
owner himself when he has got a part
of the house with himself, he should
be evicted, We should give that right
to the landlord. You take away the
freedom to which the man is entitled.
Has the tenant got a right to use house
in such a way that he can be a source
of nuisance to other;? This is not
fair. You have changed this without
any reason. Then, again a person can
recover possession if he wants {o
make repairs to a house or if the
house is in such a condition that with-
out repairs it cannot be safely
occupied. If he wants to build a new
house, permission i; given to a person
to recover possession provided the
Controller is satisfied that it i requir-
ed for bona fide purposes of rebuilding.
If he can produce the money and the
other things reguired for building a
house, he iz allowed to recover posse;-
sion, Then, a very strict condition
has been put in which is not fair. A
person wanis {o build a new house
and wants to invest a lakh of rupees
and the house, let us suppose, is
occupied by the people who tethern
oxen, etc. there. They are cartmen.
The controller may say: all right; we
would not allow you to reconstruct
unless you keep only part of it. Is
there any obligation on the cartwala
to keep occupying the place on rent
even for six months? He can give =
notice and say he does not require the
house. He must keep that hou:e for
that very purpose and make use of
that house for that very purpose . . .

Mr. Deputly-Speaker: May 1 remind
the hon. Member that he has alresady
taken half an hour?
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Pandit Thakur Das Bhargava: Sir,
I submit that it looks to be very hard
It is a very harsh condition. In some
cages it will be a great hardship on a
person who wants to invest money. 1
can understand if the tenant agrees to
keep the house for such and such a
period, say, five years, or even two
years and that it will be used for that
particular purpose. Then, there is
some sen-e. On the one side, he must
build a house for that particular
person in that particular way but
there is no obligation so far as the
other person is concerned. 1 know a
person who wants to build a house
and invest a large sum but he will
not be allowed because he has now
kept tongawalas, cartmen etc. in the
premises.

I am glad I have been invited to
give my opinion on a particular point.
In Punjab and other places, tenants
who have been cullivating lands for a
particular period and for long time
have been given right; to acquire
those lands after some time. Is it
fair that tenants who have been living
in certain houses should be allowed to
purchase those houses? Left to myself,
I would like to say that there should
be no tenant anywhere; all persons
may live in their own houses. But I
am of the view that, if you can pay
the reasonable market wvalue, you
should get those places specially trom
person who have got more than one
house. It is my considered view that
every person should have hiz own
house, own his field and cultivate
his own field. I would be happy if
those thing: can be brought about
easily. 1 know that the principles
which my hon. friend, the Law Minis-
ter, had adopted for fixing the
standard rates are not satisfactory. I
want one uniform principle should be
applied: all the world over such prin-
ciples are in vogue. In India alone,
the basis of the standard rent is ten
per cent of the 1939 level and 8} per
cent of the 1851 level, It is not a fair
basis which is applicable to all. You
must adopt one basis and it i3 the
market value of the property. You
may allow any amount of interest on
that. It may be linked to the cost of
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living. If the cost of living iz less
or more, it can fluctuate. The basis
of this valuation should be one and
not different for different years and
different premises. I know what was
the rate in 1939. 1 do appreciate that
we cannot take up a revolutionary step
like this but let us move towards that.
If it is a reasonable proposition, then
you take the market value as the
basis. I am of the view that the poor
tenants should not be put to any diffi-
culty; their rent should not unreason-
ably be enhanced but at the same time
I know that there are tenants who
are richer than the land-lords. 1t
cannot be said to be an absolute pro-
po-ition. But many in Delhi have
their houses in other places and sre
living in these rented houses since
long time and raising rents on their
own buildings. Such tenants should
not be given any protection.

Shri Jadhav (Malegaon): What is
the percentage?

Pandit Thakur Das Bhargava: 1
have not taken a census but I know
many people who are in thig condition
and they should not be helped. They
should be ordered to go to their own
houses. Similarly, in regard to Gov-
ernment servants, if the Govemment
gives him a permises, he will not go
to his bungalow but would stick to the
Government premises and rent gut his
bungalow. That is being done.

Sir, I have taken a fairly long time
as you have already pointed out but I
would respectiully call the attention
of the hon. Minister to section 38 of
the old Act which over-ruled all the
other provisions. Now, what do we
find? 1If it is a slum ares, there will
be no evictions then unless competent
authority agrees in spite of controller’s
order. Most of the areas are slum
areas. The last Act in this regard wes
passed at the end of 1956. In one day
we passed the Tenants Protection Act,
1956 on the assurance that a new Bill
would be coming. Now, what do we
find? The old Act is also saved. There
is no use of having two Acts; if you
want those provisions, you can put
them in. If the tenants want protec-
tion, give them protecton; I am not
against that.
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There -is another important matter.
In Punjab we have got a system
whereby only a particular amount of
stamp is chargeable for all these
applications. But you are charging
exorbitant court fees. It is a very big
amount. You may provide for pay-
ment of Rs. 10 or Rs. 5 stamp for
application to controller but not the
court fees ms we have been doing
now.

I am happy that the hon. Minister
has evolved the new machinery. It is
incomparably much superior to the
old machinery. It is said that the
Controller must have five years
judicial service. It may be raised to
seven vears at leastt He will be
flooded with this kind of litigation. If
he goes to the sitc and if he has a
clutiviated mind, his decisions will
command respect by both parties. In
a sense he is the executive officer and
at the same time, he exercises all
these kinds of jurisdictions in a
judicial manner. He is just like a
court of small causes. He will be
able to decide many cases in one day.
We considered these matters in 1947.
We evolved some other thing which 1
need not mention. It is a very good
machinery. It is good that sufficient
powers have been given to him and
satisfactory provition about appeals
had also been made. 1 think this
machinery will give gencral satisfac-
tion.

As regards sub-letting, 1 had occa-
sion to be a Member of the
Select Committee in 1947 and it was
at my suggestion that this rule was
adopted whereby the land-lord also
had some money out of the spoils of
sub-letting. That gave great vcatis-
faction to land-lords and tenants
because it practically regularised the
subletting. In 1851, we said that
sub-letting would be only after the
written consent of the landlord, This
rule has practically been changed
now., Whatever you may do in the
future, for the past, written consent is
not necessary according to this Act
now. In sub-letting, though the
problem of over-crowding is solved to
some extent, the tenant does not get
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full accommodation that he requires,
and the landlord's house is also put to
greater  strain than it ought to be.
Actually both of them are supposed to
benefit by sub-letting. Therefore, 1
should think that sub-letting should
be discouraged as much a:  possible.
Even in jails a person is entitled to a
certain amount of space. We find
that in one house there are so many
persons living resulting in many of
the wvices which the Birla Committes
spoke of, I wanted to read some of
those things, but I have no time. So
far as overcrowding is concerned, it is
very difficult to enact a law in our
country by which we may say that
only five or six persons should be
allowed to live in a house. A man
may have more children, he may be a
poor man—poor people get more
children-——and there may be so many
persons living in his house. It may
not be po-sible for him to have
another house, But if we allow sub-
letting, as a matter of fact, we are
allowing over-crowding. 1 would,
therefore, submit that the hon. Minis-
ter should kindly see that sub-letting
is discouraged a< much as possible.

The rcal remedy is construction of
more houses, and not in allowing more
persons to live in the same house,

I have only to submit, in a few
sentences, two points more, and then
I have done, Firstly, so far as the
liability of the landlord is concerned
in regard to matters where the tcnants
have been made liable, we should take
away that liability. It i= unfair. You
have said that so far as  electricty
charges are concerned, so far as water
charges are concerned, they are pay-
able by the tenant. That is quite
fair. In regard to other charges you
have been pleased to say that it
depends upon the contract entered
into between the parties, I do not
object to that. But, at the same time,
it is not fair that the electricity and
the water departments should also
hold the landlord liable for those
charges. It is not fair to say that
they may issue notices to the landlord
also. Why should the landlord be
responsible, when by law the tenants
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are liable for these charges? There-
fore, this lisbility should be taken
away from them. -

The other point to which I want to
draw the pointed attention of the hon.
Minister is, we take care to see that
possession in cases decree is passed
must be given. We have seen that
tenants are fully secure, and we all
want that they may be fully secure
and not evicted for unjustifiiable rea-
sons. There is a tendency among the
landlords to increase the rents and
harass the tenants. That should not
be permitted. But, when the Control-
ier has, after going through the merits
of the question, ordered that a person
should be evicted, in that case the
strong arm of the law must help
the landlord. I have read in & Delhi
case 'in  which one landlord was
thrown from the roof and |killed
when he went to take possession of
his house. When landlords come to
take possession it is an ordinary matter
that they are resisted. It is human
nature. If you went to take away
my house where 1 live, I am bound
1o resist. But, at the same time, the
law must be too strong for all. 1
would, therefore, like that a provision
be inserted, that in cases where the
landlords want police aid, and for
which they are ready to pay, for the
purpose of taking possession, they
should be aided by police to take
possession. Of course, in case where
there is no such necessity, I would
not like that police should be reguir-
ed to assist them. But this must be
done in cases where it is necessary,
otherwise it will mean that if a per-
son obtaing a decree after so much
fighting and his need is great, he may
not be able to take possession of the
house,

8ir, I have many things more to say,
but [ do not want to take any more
of your time. I have taken quits &
long time, and my hon. friends are
rather impatient.

An Hon Member: No, no.

Pandit Thakur Das Bhargava:
Somebody said that I may speak at
night. I do not want to epeak at
right.
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Shri Braj Baj Singh (Firozebad): I
never said that. What I said then
was “These consultations may be done
during the nights".

An Hon. Member: We are not im-
patient.

Mr. Depuoty-Speaker; But I am im-
patient.

Pandit Thakar Das Bhargava: 8ir,
you are really not impatient; you have
been more patient than anybody else.
I thank you for it. I do not want to
increase the impatience of others.
Sip, I have done.

Mr. Deputy-Speaker: I may inform
himm that he has taken 48 minutes.

sft Twddt (FAvYT) ¢ eTeAe
Wi, faeedt & frogare aga fat @
fora frdgw ' wdhar 57 7§ 4 78 wea
g faw =7 7 gafeay far mn § s@s
gawt & fam gt 1 g fadow &
AL F g F7 A@TE f 9w weaw
w1 wawrEe fean §, wwE wifast
T T T # Ay A § Ak
frrraardd &Y oft Ay w33 A Aifgg
* § 1 wivem ag g & f 7 faedare
g7 g § AR 7 & 7w wfaw qa
gT €, T @ e wafer
o% Afa g% aga T A% gy F A gEr
& W Faw got ST 9T g favas ot
st F1 Wfaen fag w A a wea
& ¥ afr TR 7 owd wrew § wed
fowmd s 7 § R o g4
THH § IR rF gEr & wWifgw 1 Aqu
fraza § fr vav afufa @ frios &
Tt 93 farqa w9 5 faare w30

fpg W12 AT o gw faduw A &
¥ aw § fore T e g1 A o
Eaisu i RELE CITSER A O
g "l & fen T Srad we
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T AN wwra wmfasl W gz froaf g,
& wqwer g ag 3T A8 § | w0
STATAH IR W7 T 4G R | AT
ait fowr ot walfer s § ag wd g
AT W T g deat ® qw & fow
@ § | www mfas! w5t aw wfes
fieta 7 9f7 7 %t gz 37 71 sfonw
7 & s froderd aT S @)
qaft & 4fz & fae o= wgr ™o § f
aFT Y gIEa g § Afew F am
A =Arger g 6w /Y wawrr wrfew
HOHT A FT a1 T qOwT W A FO
& moma feart &t &Y dfea for &
e &7 qaTE A 2 A t g Prdaw
% Iu% fagg s sgmeqr AT E

% wmAta weew o fEradarT W
HOHW F1 AT

oY W ;o w@ % w7 oar oy
wa1a @ g 6 5w fas o e
o oW $TA & AL F gy gk
T A4 & | Fowrd qord wy fr v
g wfe forr s F ovar &7 Y a9
*T wy §, I9 F T W wifgT w0
€ feomy &Y ar faar s sfee
PETierT # srawEEar § 97 yery
# qow grefl, ow S W gu
W fdgs & wrf N 39 v afH
fear o g

W Ty § 78 A o eI
R aw § fe 2ex3 W o ey
X woniT ¥ ¥ET T AT IR v
AT LeWY § g § HEAT 9T AW
wiferst 1 ¢ SrEET F A6 Lo Y
&% g forar ayrt T gz & k6t
TFHT ey F o d o A P
¥ rq IreY T & fremar agr ot g7
& o off § fo fedt o s afer

FET wET 97 wwaT | vyee § v Prdrs
¥ aform wasy Feogard & waaty
TETW GWT § W IART AT 6T FAET §
gt ag frdgw ¢ a@ & g vH
FT WO& AZF WL

ol AEAT §3Eg 7 qA-9eT &
[T TR A & | 90 7 7AW § g
wray fis Fxamd ' aq 78 52 & ar o
% fr ag fra & 7fg w3 13« oy
& e 3y sfaws &, fer wre wrg
&z wa-E¥z wY & A 39T Y iwwer
w1 yo qfagd &% fearam apd w gz
St gaw a0 g & W &
TR § 6 GAT Ao w0 w1 aE
AEAEEA AG E | se AT W g fn o
qa-7Z far 7 § 1 iy ag At §
o1 FF § 97 g o4y aeqr @
wfaq} £ g fruife @ § 36 5

st wworw Fey Wi oft A @
AT

s wrwadt ;- SfE i W amr oy
& f e wrem & S wger ol &
g Y T AT § 1w o g
g § fr wr€ sufer arlr g & A9,
Y9, ¥ F ar wff § wew for
faard a1 e § @, @ & T
§ 5 arery gfesior @@ amr o w1
Fon § f e ¥ qga w2 famr
ome | T fare s & fad wer &Y el
wifgd ) g &1 § e wore orere & fag
e ¥ sife & forg wa-sfen fray o
& A ew) freearfga fear Wiy ) &fer
Iq ame e ow o i frde ¥
wEET ®F w4 § 1 Feelt § Sl ww
av@r § + 3 fac fawd # fag
g WfEd W XY s g & a7 vy
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gk §ar g § ST (W wror g
§ fr mwTT &7 wAA § W 9T %
g Frarer d7A 9% gAY #7 famio
o s W IR Aarfee A-aw
afgw gt AW # 7 AT 97 9% W@
FREAT TEF AT § | WL AT HETT
1 v wfEd @ o oft gEE
wT @y § 1 et & foi fedeiey e
wer W §, ¥y W g% ot
feadwz A g d=
AT @I ) TS W 9% ST F45Y
orofy S 99 9% 38 fedas 7 3,
Tad wir gfaard soey T &1, a7 7%
IT QT YT qFW a9 B g
T T W 9w 7 sfawy gy
T & I T IW 9T AwW a5
a4 feow feod ox @ oo @
AT AT L HFT & | OF W QO
A IH AT & AL T AHUWT | AW AR
TEA T W B 3T T F o AT
7 faw & ®rf W w wwrt Qe
o+t w7 YT 3T w7 ¥ g F dYofy
wfsmear dar @ § 9% froww
# o0 GF 377 99 o7 @ § 9 9
wfaared] Y 799 w4t § 3T A w7 |
AT e & fe qwsfon & oW §
Wt dzred At e WX wEREAT
% ffy § fFrar wWW & qE F

I

7w frdaw F ¢ 97, 1euy oF A7
§¢ sy w1 g & m ¢ feg A
& gu weEl € o gz @t & 1 78 few
s § feqram g wg wwd F &
wawe § 1 %7 feleA § fie A ey
w7 fsarar W it frtfo wom wifge
auy I gz &7 &7 afconsy sear Adlf
R

7y £ & FF v o wwE) & Faler
% fau v srenfe &, o A
et w% | dfeq oF wafa Rard
qdft @ A ag a3 Wi & 1 7@ g T
& fs wiyr awwd § Fr 4 fir %7 87 ar-
w0 A NG, 7 AN, FHE et
geft | R ww v e dmr
fruifca Y o @& &, sy &ivr &=
®7 ywreon, Ifwa v wfem gomt @
o &1 H99 % & S 7HAT % fAmior
¥ ae § o Ay gwes & fr oaem
g gfera @ | F awwar § s
safe & Frasnfey fear s snfo
Y THEH AT § TR F™ K, TR
HHa ¥ guwa «Gfed e aw o
W AT9T § o o & wfgs qwra Frad
qT I, 9 HY IH AT FY & Eh0v 1
WY § YEATT $T % A agd 6 §,
&Y &Y F9A § qg TRET FET R0 |
safwd s meret & fagfor w1 ST
I 4, T w1 agray 9w 9 39 97
w9 gfaard & aw, @ wyfa @ &
&% At gumar |

HFEET € AT wHT § IW FY I a®
FIETT WA GO F T AL Wy
a% &g wH g M Ay T G 1 7w
mfow qem Fard & s & fod o
I A ug W FoAT R oag
feria #t gfawma |1 e @,
AT TYR § A § | wrErT THW
a+fy WY§ 7oy Y | oY avg @ e
wrfore # ard wny A A gfie F <
& fard A& § 1 5 F gy wane  awd
¢, o & wva fraw WY foeg v L
T€ e mfwy W S 1 o i
fadws & 7w mfes o fEomaEl
& e F T g waTf w47 o ww
fmy mar &, & o g fF ag www
2 2 1 gTeT A feramd W
wizareai 97 fame smr atfer
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g & ehver w4 £ e froand
® gfasrat & ofr frad Qe =y,
At za fadms & wet smaear Y TE §,
T sy w7 feode g% arfes
& o g1 mw o & qeifady € faa
qifram &1 FTowr & Ara, fee ofr 3§
fammT ¢t o wwar, Tu 4 § ggue A9
&1 o fawT o & arr € 3 wam
frwTar AT 1 WY wEH urfas & g
7 af mfuse 7 9 avd fam #0gv-
FUET &Y AR g " § fw gw fagaw
& gra v et qT faar fadao
arfgd, Fa=1 TE wET T E A7 g
& ®TOT AT § IF fadmw & S
WIS A gET | STOF AT A OF FY
o & =y F fermn @ ) Tl foami-
7% & | A5 faeary & fe v =fafy
= fagas < ardy sfwal & g7 60
91T § §7F1T § 5 a17 A T FEr
fs foeelt ol af faoslt &% @t gf
AT F &k g T AT oy
T UF FITF JAT AT g1 7 AT
aifed | gwegm &1 fAosom T A
&, e Y e AE &

it e o faw & A § AE
o & qge W g4 faw A st o
urd H qg FAT @A 1 a7 fawr =
F g o AT § 9 g faw 4
FHiET F@ THFG FT AT AT @A A
T aTET T TE WY TR W g g
for ag faw it w1 wifa® § 97 & g
Gas § WYC 99 F TOE ®
g o AT T ) T e g
¢ fr fory wrey &% oy fa=r w27 & g
& @y smra wETT ISR wT wraRT
w0 % ford § 1 9 AWM F @R oA
AT # I R I | wY T & A0
¢ qR @ v e fafeec wrgw
ot =zt afefenfa 92 gy ey wo

# 1 for o & F qATER , Sy AXw
® fawr & & gu ot 39 #F ardf & sy
FmfradfiNnam s g a7 &
FIT IH FT 7T 997 R aveT §, F wrw
aaw AEY g 1 SfeT § v g fr
Mg adfsdagam i@ &
FqT WY TF @ A & faame 2§ ]
dr 38 g] To faw & v § graer
aifed s gEE1 o7 fedt fafaey
®Y YT F gAY Q¥ | '

w8 @ i Faa v fafae

o wes e AT €1 & A,
A Fragy M AT asm aa a2 §
fe wwrat 41 fae 7 & W17 AFTRT FT
ferora @ awg & " wfas e
o 2 1 74 fad T #5m fag wma
uTaT & "7 sigt T 3T F7 A0 wrar
&, @t oY 45 ars For §, T w1 F@aT
T &7 Fiferw #9474 & ¢+ 57 g e
¥ #1 avs qford aat & fgaa &
&mar wifga | feedl #T wraEr agdr
st 7EY & 1wy oY ag |yt @
g (L9 F TP, WAEr WA F TEH,
et & wmrandy fas o @@ 41, A
" FAT4T a7 & fF 4y ATAT 3 A
LR A

A} AAe TIST - Y R |

ot wrex : gEi e wET wwr
T & 1 gt qgi & efefewm & @
B & 1 A 7 o faedlt ® @ A
Ot 4@ qwar At I § ger e
w1 W s § & fredt & fwost
WETATT & 1 SEIACFRT R ww ENR
g ag faw qrar ax f Bfge 8 9§,
#fwd 3@ awa 3t ag A gET agA
s o1 for ot fenz war § 1 Y Hg W
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a4 ¥z *Y fafewrw € 97 F aras @
gu & & gl ofens & fafera
§ o7 WY AT 1o ga, Wt S g
7 o¥ Freora § 1 AR E & Y genfow
§ wa% fag ofr midz g aw A w
gt % ar @Y & « Y 7w q aw wfaw
T % §, T8 39 F1 94T e wg
£ 1 @ § F7 afaw a=t w® A=
frmr A feFar g omar § 1 7 AT
=7 &19 & &1 &7 5T A 1 537 297
Frit, a8 77 AR 7Ad § | G WA
wAae #1 g farderdr 90T A
AT Fifgd 47 | § 9g a9H qFA1
fF Taidz & WT9T g€ AT E 1 At
e ad §, 99 % w4 gh faea
TFTAT AT AT §, g7 TIE B (FAAd
TR 944 934, §H & (79 a8 groen
T, RfFA ATl 7EAqE F nF age
w&r |eit § v 3z a8 § v F19a
T & fad Av gardy gvre agT A
Faw THAT §, 9T § FAF 997 §,
& 9T &7 AWA §F A4 A A0
T gAA AT tamwat §, fmavay
@ & 1| W Sfwa R agn £ sErdr
W@ T F BT Y AT TFE | gATR
%9 & Hfaet gfaz 9 ar o= At
w1 § I fgmmw & g foodt 7 frad
qFTAL H1 w7 § 98 g9 wraa qifzg
X & FT g5 FIAT AL | T FIH
IR/ AATHT A1 994 A 9gA FAT 0fEa
v N7 {1 wwA I A st
FAT AfET | qET WHIT AT FWa
feay 34y g2t & | il q@T w fw
AT ¥ @y o adwar §
Wt feaw a7 9 & g9, w9 #@
o WY I9 9T A1 EHAT AT § 97
®r H=T amrar §1 ¥ wgAT AT g R
TIRHT WY TAATHE TG ARE WAL
wrfyd fs o carzw gw aded @
WWATHE $TF % 7% IV ¥ W W
§ WA g

o 6034

TgH AT TAAHT WY ATH § GWIT
w1 g, THET g A W f, T
QEISTIT ¥ FHT 9T ® AT TAAAE
w! wTEE g fgd

oot $ AT g g AF W@
g At o7d weva g 5 qm faw & &
7 Ag FF &7 e faar gur &
&g aga = § 1 gank fow ofem sy
T Wrra 7 F71 5 § §t wear g i
foTrar « fadY 7 samr aE) g =iz,
Y HEET ¥4 ag d HE ¥ S &
Wt Fm g Az SfE el e
T Fg1 & fr FvaEa & grigq ¥ A7
Ht maFdz £ TaaT wifge WY Iy
fasg™ Fovwame adf Fv T Sifage
9T = FrEr § g7 I g &
Y a7 faemr Srfey, a8 W TEEwEHTAT
g 7e 53 ame F gt WA | § SweEr
g f& fevmr o9 w37 aww femmar &9
a1 W Y G5 FIfE) @ § ey
B ZTEAT 9 1

# ot oF TaaHT § geafaw &
faem wYT gar s g Fur g
faereft § 1 9o AW T@=mar fr s
ey wATdy g faeT ®T fue
&a wTEAr™ faerd & 1 399 § (o HraEt
=W RE & fard S dr T v o
AT § FEIE IF TATHE T A% § FEET
forar goav & | T e, fawrelt gt
T §F A9 ) A FT Qee s &
mxemﬁﬂﬂﬁﬁﬂtgﬂ tEL]
77 IHF GO AT A EA & | B W
&g TR T § 6 @ tie s #
9 T UGN F1, WA AT AR WY,
a7 aTEE=AI F1 H§ OF T qHAT §,
TERY oY T TANT 9 | G gEI
faeft & TadHe G929, AT ¥R Gz

I ﬂ{ﬁrﬁw'r
wEHT gury o7 Al

4, g,
3! I

LEEL
AT
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TRy & 1 @7 WGHH Fr oAy T
£ 1 agi 97 fegearT ® g7 W13 8 woge
s dE S wET aWgLE | oF
w0 Y 957 KA w|my @, feaar 37
T arEa W1 §, IUET a6 gR SaAT
¥ AT SR @S gu oag W &
®T HTCTAT TTAT 74T § g g SO
& &

Fodr O #F P gg AT g R
#2ed T a0 & 999 0F A7 § WT
SareT 1€ IEHT T F FAT a1 2T
Iz w1 g w7 T A T § 379G 0
ey fom AT § @' ®raaT sE
Afers ¥ (=T 917 ag wra=y ferasre
Y Tt st 1w afew gRT a8
Zam fie a8 gwW A 97 & a0
FoET e AT A A g ag
IEFT GAYTOF T F A 7@ By B
FOM Y @Y wrEAAT #1 al 9 94
& % fag sgm ofw swwt &g wmaEEr
T fad

W IET A% 4E WIHA & T
F oyme & fag wod w3 ' gy

ufree T wwar § A IS fore age
# fage & a1 W%t & 5 few a@
frraerdl ¥ were Fawn far A ¥y
7 78 agr 48 w1 frwrer Fgr o §
W FHY deews w3 famr wmar § 1 i
g N A A o § fe ww
frrdar yfe sgqa § Tt g
wwrT & fawrar arn snfge Wi &
T fewre € ®9 AT 9T
&Yz 3 A F fawrEd s sifae
*Y e § 1+ & wrgew § fie o ag e
ATz $7 ® 99 o @ § o4 feoa-
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A v 9 farae o T
*Y s o Za7 A7 A1 THHY T ER
®t wrfar #r s )

W fasr & gowr o ¥ fors 7
£ fx 9 ug fawr Tae a1 o At g
&% qep g1 | fae F ag o wgr Ty
& fF o fory e oY e § ey
&7 9% | qH ag g ¢ i oy fawr
Az FHI F qUF a7 a7 79 % fow
# AT o fe @ B F A AT
far o arfs o fawr w3w & g
A & o< /I G a7 T © Y g
WET EADT WO AT ABA § A AT
7T nE fafram fafe § sww § @mar
AT qF | AT w6y wW fawr F o
arfrai §, 79 T a9 w07 /Y, I
TTE oqI ZAT 00 | HW T qEn
#FET F T T oy @O 1 2 qm A
e Tifed i o weer wnfes oot |
et 9 § qg e i 5w awg
H AT AT AT HAA G 1 GHTE ST WSV
{ vtz wgid § a1 ag qffoea
% wfasizs wrdd fagiv fie fefagd
% ¥ At as afaw € §, Sfew avy
H g7 ag F& q@T fF aOw gw aw
®1 WA § o § foAg ¥g Wfrw W
T § 3T wEY )

15 hre.

wx 7% fs gz faw swdz w75
& qrF a7 1@ & ATy uryT § fE gwer
war fas € g anfim #F e s
o7 T arfad Y gew w1 € wifey
* araeft

wgt % qadfew w1 Ao §,
drarpft agf woc 8 amee, S
¥ wrAar g 1w o weard F o wr
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% § W & guwar § 5 awd
aaeg oft 7o afehaa @i fir aff faesft
# wi afear & g fort R SRl ®Y
21, Y FHL AT TEFEAT FT 00, 80
W % Wigard feoar T agar §
T qR awerar T s gy afaaf
#8 femfer e wfe F AT 7, 2
FITC T ATEATE FoFrar & v §
*t R & g7 wehir faeray AT @
WX WA AT HAATST FA TT AT
& 91T 9 WIOET gg AHW AT AT
fo dn ag W g & g wg
o1 =T A g ARt #F A7 A

FH A a1 FAd § 9% Fgr g% I

=rfew w0t fa= Tt &1 aww g A
T ey § 99 et 7 avs W

Shri Nawshir Bharncha {Fast Xhan-
* desh): Mr. Deputy-Speaker, I have
had experienced of nearly 20 years in
dealing with rent control legislation—
its actual implementation—and 1 have
waiched law courts working for all
these years; 1 know what the real
effect of rent control legislation ean
be. In fact, in Bombay State, parti-
cularly Bombay city, the working of
the many provisions has proved to be
absolutely illusory. The safegusrds
given to the tenants are merely on
paper and in actual practice, we find
that none of the difficulties sought to
be eliminated by legislation has been
actunlly removed.

‘We all recognise that there should
be some basic principles which should
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be borne in mind, when legislating
that the rent control legislation does
not hamper now building activity,
that the tenants are protected from ex-
ploitation and some reasonable stimu-
lant must be provided to the land-
lord. The tenanis must be sssured of
repairs and the landlords must be
given reasonable compensation for re-
pairs. Ag has been our experience in
Bombay, the net effect will be that the
landlord will get additional increase
in his rent, but jf the Government is
of the opinion that the landlords will
rush with the masons to repair the
tenements, I am afraid the Govern-
ment is sadly mistaken.

May I also point out that as far as
the scheme of the Bill is concerned,
I am afraid it is a great deal more
complicated and if the scheme of the
Bill is basically altered, the calcula-
tion of rents could be simplified and
the tenants would understand their
rights better. As things stand today,
partly on account of the fact that we
are not enacting legislation on a cleam
slate because we have got previous
rent control legislation in Delhi, we
have had to resort to a very compli-
cated scheme of original rent, basic
rent and standard rent. Premises are
divided as pre-1851 and post-1851.
Even pre-10851 premises are divided in-
to those let out before 2nd June, 1944
and those let out after that date. Post-
1851 premises have been divided om
the basis of structures erected between
2nd June, 1951 and 8th June, 1855 and
different original rents, basic rents and
standard rents are prescribed, with
the result that it is really very diffi-
cult for us to understand this rent
control legisiation. After I read it
three times, 1 could understand it only
after I made a chart as to what it
actually meant. So, I am afrald_the
landlords will have a nice time,
because the scheme of basic rents,
original rents and standard rents is se
very confusing that very few tenants
will be able to understand it.

On paper, this Bill complies with all
the requirements of & usual rent
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control legislation. There is provision
for certain percentages of increase
given to the landlords, for recovery of
rent, ete. Unlawlful charges are made
penal, which are always made penal
on paper. Provision for refund of
excess recovery is also there. The
tenant is protected from eviction, Cer-
tain grounds of eviction are recognised.
Then, provision has been made for the
protection of existing sub-tenancies
and forbidding future sub-tenancies.
There is a new machinery created—
Rent Controllers, Appeal is to be made
to the Rent Control Tribunal and all
the normal provisions are there. But
the difficulty arises from the excessive
tenderness shown by the Government
towards the landlords. 1 am not one
of those who will grudge landiords
their reasonable demands, because
otherwise all building activity will
come to a standstill. But landlords
cannot also claim that because they
have got old premises, they should get
additional rent om the ground that
formerly rents were fixed on a lower
scale. The point to be borne in mind
is that by virtue of the existing cir-
cumstanees, the landlord is already
gaining in several ways. First, the
value of lands and buildings hag in-
creased on a fantastic scale. In recent
times, land has appreciated in value
by 200 or 400 per cent. In some cases,
it has appreciated even by thousand
per cent; ie, ten times. If you want
to encourage new constructions, I sug-
gest give the landiords sufficient scope.
Give them 15 per cent increase on their
actual cost of construction, but give
them that increase only for five years.
Afterwards, the percentage should be
according to some filxed formula. I do
not grudge 8} per cent.

But as the Bill stands today, what
we have done is in the case of all
buildings constructed after 8th June,
1955, the landlords are to be given a
carte blanche for increasing the rent
%o any extent, because the contractual
rent will be the standard rent in the
cnse of such premises. Assuming for
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a moment the cost of construction is
Rs. 5 lakhs, normslly 15 per cent can
be provided; but the Act says not 18
per cent, but he can charge even 100
per cent. Why? Is it really an
encouragement to the landlord? It is
a carte blanche given to the landlord
to exploit the new tenants, because it
is provided that the contractual rent
will be the standard rent. I would
suggest that instead of having all this
rigmarole of different categories of
tenements, have only two categories—
pre-1951 and post-1951. In case of
post-1951 premises, give them an
increase at the rate of even 15 per cent
on their actual cost of construction, not
merely 8} per cent, but limit that
increase to five or seven years. After-
wards, this formula must come into
operation—81 per cent and nothing
more. This is more than reasonable.
In Bombay the formula is 82/3 per
cent of the cost of construction and 6
per cent of the value of the land. In
the case of pre-1951 tenements what I
would suggest is: take the present
market value of the structure and give
them 8 2/3 per cent, less depreciation,
subject to & minimum amount of rent,
It is very easy formula to work.
Then the tenant will not say: this is
excessive or that is excessive. You
know the amount. You have given
8 2/3 per cent of the market value.
What more do they want? If we
keep only two categories of premises
the whole thing would be easier. But
the Governmnent does not want to do
it. Government wants to oblige those
people who built their tenements in
1939, whose rents have already been
increased. On the top of this, they
must be given something more. There-
fore, I submit that the entire basis
of standard rent will require to be
revised.

Then 1 come to the question of
repairs, which is a very important
question. In Bombay city it is assum-
ing alarming proportions. In the old
Bombay city, before Greater Bombay
cams into existence, out of 51,000
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buildings 17,000 buildings were of a
kind which were regarded by the
municipality as unfit for human habi-
tation. During every monsoon dozens
of structures collapse., That was the
question which was facing the autho-
rities in Bombay, So the guestion of
tenantable repairs assumes very great
importance, because within five to ten
years all those 17,000 houses will go
and an acute shortage will arise in
Bombay city. I am sure, Delhi is no
better in that respect than Bombay.

An Hon, Member: It is worse.

Shri Naushir Bharucha: Therefore,
now what is to be done with regard
to repairs. This Government is anxi-
ous to make a Diwali gift to the land-
lords. They say: you can take 10 per
cent and carry out the repairs. Would
they carry out the repairs? 1 say:
don't give them 10 per cent., give them
15 per cent, provided the repairs are
first carried out, Why can't you
provide a scheme in your Bill that if
there are repairs which are required
to be made, they shall be made on a
request in writing by the tenant; the
estimate of those repairs will be
framed by the municipal engineer and
after the landlord has carried out those
repairs, he may be entitled to 15 per
cent? No tenant will grudge that.
But you want to give 10 per cent with-
out making sure that the repairs will
be carried out. That is what I want
to object. I am not grudging the land-
lord get his reasonable dues, because
unless the landlord gets his reasonable
dues, we will not have any more con-
structions. That is a matter to be
borne in mind. So, the legislation can
certainly be so devised that without
discouraging the new constructions,
You can protect the tenant and give
him a return in, the shape of tenan-
table repairs, which is his due.

__I go a step further. What happens
in the following contingency? A tenant
makes an application in writing and
the municipal engineer makes an
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estimate. The Ilandlord refuses to
carry out the repairs. There are two
types of landlords in Bombay city—
those who are, if I may use that word,
clever enough not to make tenantable
repairs so that the building deteriorates
rapidly. Then they obtain a certificate
from the municipal engineers to pull
down that structure, with the result
that the tenants are thrown out. Your
protection against eviction has no
meaning there. There is another type
of landlords who will not do this,
because they want to pull down the
building and put up new structures,
where they will get extra amount of
rent. What is to be done in those
cases?

I submit that in such cases the
tenant must have the power to carry
out the repairs, once they are sanc-
tioned by the municipal engineer that
these are necessary repairs, up to any
cost. He can stop paying the rent and
carry out the repairs. We do not want
unnecessarily to harass the landlords,
but the recaleitrants must be brought
to their senses. There must be some
provisions for that in the Bill. Simi-
lar provisions were put in the Bombay
Act in 1953. At that {ime, in the
Bombay Legislative Assembly I stated
that this provision will be of no avail.
Mot a single tenant has been prepared
to undertake the repairs. So the ques-
tion is whether the tcnants here are
much more progressive than those of
Bombay. A tenant is given the right
to  repair without any limit—not
merely to the extent of two months’
rent; even more than that. He can
make repairs up to any amount. But
the gquestion arises as to which tenant
will dare undertake it. The moment
a tenant holds up the rent, which hr
is entitled to withhold under the law,
immediately a distress warrant is
issued. Any amount of pressure is
brought forward and the poor people
of the low income groups, who occupy
most of these houses, are put to end-
less difficuities. These are the tenants
who are least capable of resisting the
onslaughts of the landlords.
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In Bombay there are landlords who
have got scores of Dbuildings,
each one of them. I do not know
whether you have got such landlords
in Delhij also. It is impossible for any
tenant or group of tenants to resist
them. I formed a Tenants’ Associa-
tion in my constituency to carry out
repairs. But, ultimately, 1 found the
whole thing did not work. ‘The
tenants were terrorised and the asso-
ciation collapsed. Therefore, 1 say
that tenants require to be protected.
What I say is this. Let justice be done
to the landlord. I am prepared to give
15 per cent, provided the repairs are
carried out first.

There are two or three points on
which I desire to say a few words.
With regard to sub-tenancy I am of
the opinion that it should not be pro-
hibited. If you like, let the landlord
have an additional percentage, 10 per
cent or even 15 per cent. Because, the
sub-tenancy will always be there
whether you prohibit it or not. In
Bombay city it is there. Is it the con-
tention of anybody that sub-tenancies
don’t exist here? They exist in a
different form. Very ruthless exploi-
tation of sub-tenancy takes place by
the tenant himself. I have known of
cases where the tenant sub-letting one
room out of five in a flat gets the whole
rent of the flat from the sub-tenant.
Rot only that, he sometimes earns
several times the rent. Therefore, 1
want to legallse all sub-tenancies.
There should be no prohibition against
the creation of sub-tenancies. You
can take additional rent for that. ‘You
can give the landlord 10 per cent or
12} per cent more, if you like, for the
additional wear and tear to which the
premises would be subjected as a
result of more people living in those
premises.

With regard to partnership, that
should not be prohibited, because its
prohibition is going to work very great
hardship. I would suggest that part-
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nership should be placed on the same
basis as sub-tenancy. In Bombay if
I have got a business, which occupies
certain premises, if I sell the business
ag a going concern with goodwill and
stock in trade, then I am entitled to
sell it. But the landlord gets 25 per
cent increase from the new-comer.
Now partnership is prohibited, where-
as transfer of a new business is not
prohibited. Now by prohibiting part-
nership you are virtually prohibiting
transfer of a new business. If one
person now wantg to give it to another
person, it cannot be done under the
existing legislation. It is necessary that
there should be some provision for
partnership and transfer of business.
Let the landlord have his share; I do
not grudge it; but let it be allowed.
Otherwise, it cannot be done. Of
course, there are cases where the land-
lords are mercilessly exploited by the
tenant, much more ruthlessly than the
tenant is exploited by the landlord.

Coming to the grounds for ejectment,
there are many grounds. One is that
the landlord requires the premises
bona fide for his own use. I submit
that it should be not only bona fide
but should also be “reasonable”. In
the Bombay Act the term is “bona fide
and reasonable’’ personal reguirement
for use by himself or the members of
his family. A man may bona fide
require a premises. But his demand
may not be reasonable. For instance,
I may be in need of a premises. If I
am a landlord in Delhi and my mem-
bers of the family come to two or
three; if I ask for a flat which is meant
for ten people, my demand may be
bona fide, but it may not be reason-
able. Therefore, we should say “bona
fide as well as reasonable”. Other-
wise, I may try to acquire a premises
which is too big for me. Therefore,
there should be a provision that the
court can partition the premises and
give part of it to the landlord. Such
provisions exist in the Bombay Act and
the same thing should be incorporated
here. Why should a landlord, who,
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suppose, is a bachelor throw out a
family of ten persons from a huge flat
where he wants only one room? He
should be satisfied with one room? All
these things should be carefully looked
into. I submit that my experience has
been that however well worded legis-
lation may be and however powerful
it may look on paper in the protection
to the tenants, tenants are so weak
and unorganised and are so very ruth-
lessly exploited and accustomed to this
ruthless exploitation that it is impossi-
ble te do too much for the tenant.
Therefore I wish to say that the dice
must always be loaded in favour of
the tenant.

There is only one last point te which
1 wish to draw the attention of this
House., When we talk of giving enco-
uragement for new premises, which
new premises are these? These are
for the higher income bracket people
who are capable of paying Rs. 200/-
or Rs. 300/- a month as rent. These
are ‘not for the poor working classes.
Your Bill does not solve the problem
of providing housing for the working
classes or for the lower middle class.
What happens to them? The real
need is felt for that particular bracket
and the Bill does not make any provi-
sion for them! Let us get reconciled
to the fact that low income group
housing is impossible having regard
to the cost of construction and the
Government must revise its outlook
towards it by giving subsidy for its
construction. I am one of those who
will say that where, for .instance,
industrial concerns provide housing
for their employees subsidies can be
given in various different forms and
we must reconcile ourselves to the
fact that low income group will not
have housing unless Government con-
sciously takes this up. We are not
so0 much in need of bigger flats fetch-
ing Rs. 500/- a month as rent. We
want low income group houses. I
hope all these points will be taken into
consideration by the Select Committee.

Bhrl Achar:. Mr. Deputy-Speaker,
Sir, 1 welcome this Bill. More than
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that I welcome the general principles
and the objects mentioned in the state-
ment of objects and reasons. It says
here that the intention of the Bill is
to devise a suitable machinery for
expeditious adjudication of proceed-
ings between landlords and tenants.
Ot course, this is a very exceptional
proposition and I may at once state
that the landlords also do welcome this
side of the law.

Shri V., P. Nayar: Are you a land-
lard or a tenant?

An Hon. Member: He is a landlord.
Shri Ranga (Tenali): He is neither.

Shri Achar: I do not know what
exactly the other hon. Members are
murmuring. Anyhow, I ignore it.

Shrl V. P. Nayar: 1 may repeat if
the hon. Member will answer that
question.

You said that you welcome it and
the landlords welcome it. 1 asked
whether you are a landlord or a
tenant.

Shri Achar: 1 find that some hon.
Members in this House have stated
that this is a landlords' Bill. Others
have stated that it is a tenants’ Bill
I would say that this is neither a land-
lords' Bill, nor a tenants' Bill, but a
Government Bill. I hope that will
satisfy my hon. friends who are always
murmuring whenever I get up.

Anyhow, let me proceed, Sir. As I
stated this machinery of having this
legislation to have disputes between
landlords and tenants settled quickly
is one of the most important aspects
of this Rent Control Bill, Of course,
we know that these Bills or these
enactments first came in the form of
Ordinances only after 1940 or so so far
as our country is concerned. Before
that we had not much of this law. It
was only in the beginning, or rather
a little later after the Second War
began that this problem in our country
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came to be keenly felt and we had
these rent contro] Bills. After that,
of course, we had several Ordinances
and also enactments in some State
Legislatures also.

One complaint that, in fact not anly
the tenanis but the landlords more
than that, have made ig that delay is
the worst thing and I find—I will not
go into ts details of the provisions—
that the provisions are fairly good. Tt
will provide summary disposal both
to the advantage of the landlords a-'!
the tenants. [ would like to make
only one suggestion. The provision as
it is only provides for future cases.
There are a fairly large number of
cases, about 3,000 cases or so, pending,
out of which about half are in respect
of ejectment. Now, they are pending
before civil courts. We know that the
delay, which unnecessarily we are
experiencing, iz in civil courts. Of
course, it is for the Government to
decide, but 1 would suggest to the
Sclect Committee as well as to the
Governm~nt to consider the question
whether those casecs also should not
ba transferred to the Controllers, That
is the only point that I would like to
make so far as that question is con-
cerned, but I would like to emphasise
more on the other problem—the prob-
lem of compromising the two positions
as stated in sub-clause (b) of the
statement of objects and reasons in
paragraph 2. It says:

“to provide for the determina-
tion of the standard rent payable
by tenants of the various catego-
ries of premises which should be
fair to the tenants, and at the
same time, provide incentive for
keeping the existing houses in
good repairs, and for further
investment in house construction;”

This, I would submit, is a wvery
complicated economic problem and it
has to be considered from a very
broad peint of view. I would like to
make a few suggestions both to the
Joint Committee as well ag to the
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Government. We did not have this
problem till about 1940. In fact, in
the twenties and ihe thirties, I know,
because human nature is everywhere
the same, wiicther it is Mangalore or
it is Delhi or any other place, the
situation was that houses were vacant
and whentv.r a Government servant
was tran- .:red to a particular place
the lanc _rds would go, the owner of
the h- .se would go and request the
officinl, who had come, to take his
house. There used to be competition
between the landlords to get good
t.aants. How is it that the situation
s ~w is altogether different? This is a
uroad point and an economic question
which has to be very deeply consider-
ed. I would say....

Shri V. P. Nayar: Let us have quo-
rum for a change.

Mr. Deputy-Speaker: The hon.
Member may resume his seat. I am
having the bell rung.

Shri V. P. Nayar: The hon. Member
must be heard at least by 50 hon.
Members.

Mr. Deputy-Speaker: Now, there
is quorum. The hon. Member may
resume his speech.

Shri Achar: I was saying that this
is a very important economic prob-
lem and it must be considered more
as an economic question than a ques-
tion in which there is sentiment that
the tenant is poor.—why should he
pay se much,—not from any other
point of view. The main  question
will be one of demand and supply.
We have to look at this problem
from that point of wview.

As I stated, in the earlier years,
in the twenties or thirties, there
was not such a problem, Now, this
problem is becoming keener day by
day. Houses are not coming up whe-
ther it is Delhi or in the mofussil
towns. What is the reason? If the
Government itself ecould sclve the
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problern and invest a large amount
of money and build houses all over
the couniry, that would be all right.
We have heard the hon. Shri K. C.
Reddy say that the problem is so
vast and the Government will not
be able to cope up with the problem
at all. Unless we are able to attract
the private owners to sufficiently in-
vest in house-building, I feel that
this problem will not be solved. It
should not be considered as a senti-
mental matier at all. It must be con-
gidered whether the provisions which
we have put in this Bill or which we
are going to put would persuade
private owners, private individuals to
invest sufficient money in house-
building. What we find now s,
regular houses are not built, but
slums are coming up. I know of
instances where a private individual
puts up a few small sheds. He
simply puts up five rooms with very
little arrangements for either sanitary
arrangements or water supply. Nothing
of the kind is done. Simply five
rooms are put up. Hardly Rs. 500
or 600 are spent on them. He is
able to charge Rs. 10 for each
of these and he is able to collect
Rs. 50 per month. That is to say, if
he invests Rs. 500 or 600, in the
course of one year, he is able to col-
leet all his investment. We find such
slums are being built; only build-
ings which could come up in slum
areas are coming up.

On the other side, we see good
houses are not at all being built. As
1 said, in the twenties, there used to
be competition among the land-
owners to get tenants, Now, the posi-
tion is, nobedy is able to get a house.
‘What is the reason? That is the pro-
blem we have to consider. Here it is
that the question of incentive comes
in, and the policy of the Govern-
ment, not only in Delhi, but all over
India. There must be a policy which
would encourage the private indivi-
duals to invest money in house-
building. What we find is, practical-
1y, there is no definite policy. Several
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amendments are introduced now and
then and every State is following
a different policy. These Rent Con-
trol Acts are being extended from
year to year. There is no deflinite
policy followed by the Government.
A person who would like to invest
has no certainty as to what is going
to happen if he invests a consider-
able amount of money. What 1 would
submit .s, either the Govemment
should take up a policy of building
houses all over the country, especi-
ally in the towns or the Government
should have a definite policy as to
how they would look at the individu-
al investors who are likely to put
up houses. 1 understand that the
Government may not be able to build
houses; the next alternative is to
give sufficient encouragement to the
individual owners or investors to
invest sufficient amount of money in
house-building.

Then, again, the question would
arise s to what exately the inves-
tor's aspect is. I am not in favour of
stating that the Government should
say that they are going to give them
a wide margin of profit or anything
of the kind. The question of settling
a fair rent or standard rent should
not depend on any contingent cir-
cumstances, or according to & whim
or fancy. Some say 8 per cent, some
say 10 per cent, etc. That should not
be the policy. The policy should be,
I would submit, a good return, a
definite percentage; on the invest-
ment he must get a profit.

An Hon. Member: What is the
rate?

Shri Achar: That would depend
on all aspects. The Government
should consider that aspect. If neces-
sary, the matter should be consider-
ed in the Joint Committee. I would
suggest a guarantee of 8 per cent. It
may be even 5 per cent or 4 per
cent; that does not matter. There
should be some guarantee to the in-
vestor that if he puts up a house,
he would, be able to get a guaranteed
rate of interest on the investment
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he makes. Suppose he puts up a house
for Rs. 10,000. Now, there is a certain
provision of law. Next year, if the
Government changes, that policy
will be changed. That, seems to be
the position now. That is why we
find that the private investors are
not coming forward to build houses.
Only slums are coming up because
of the uncertainty that prevails now
and investors are not inclined to put
up any houses,

There is another aspect and I find
one of the Members was advocating
it, that prices of materials have gon=e
up, the cost of living has gone up
and the tenants are not able to pay
and so, the rent should be reduced
I will give one specific instance how
this kind of policy will end in great
hardship. Let us take the economic
position as it was before 1930. Sup-
pose the owner has invested about
Rs. 10,000, before 1939 before the
Second World War. In those days,
probably, that house will be rented
for Rs. 600. A fair rent, 6 per cent.
Take the position now. He has in-
vested 10,000 in 1938, Taking the
ordinary proposition of  economic
law, prices have gone up four times
and that house will be worth not
Rs. 10,000 but Rs. 40,000 The rent
that the owner was getting in those
days would be Rs. 600. Now, the rent
control Acts would say, you add &
per cent or 10 per cent. Some people
say, some percentage. Will that be an
adequate remuneration for that per-
son who has invested Rs. 10,000 if the
house is in proper condition? The
owner was getting only Rs. 600 at
that time. What is now the value of
Rs. 600 that he would be getting now
or 8 per cent added, Rs. 700.

Shri Naushir Bharucha: That Iis
not the point. A basic rent is pres-
cribed for such houses.

Shrl Achar: I am not concerned
with that. I am only saying that this
method of this percentage will not
apply to all cases, when we consider
the position of bulldings built prior
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to 1940. How hard will it be on the
person who has invested? I -would
submit, if Rs. 600 was the fair rent
in those days, now, four times that
would be a fair rent because prices
have gone up four times and the
value of a rupee is only one-fourth.

Shri Naushir Bharucha: What
about the appreciation of his capital?

Mr. Deputy-Speaker: Order, order.
He should be allowed to proceed
uninterrupted. I hope the hon. Mem-
ber is now trying to conclude.

Shri Achar: As | s'aid. my Inain
point is, if, as a matter of fact, the
value of the rupee has wvery much
gone down, a person who was getting
Rs. 600 for the Rs. 10,000 he had in-
vested, is to be paid Rs. 800, certain-
ly, it will be a great injustice.

S0, the main point I would like
Yo urge is that the landlord or the
person who is going to invest in
houses must be assured of getting a
definite pereentage of profit—I would
say not even profit, but some inter-
est on his invesiment.

15'42 hrs.

[Surt Barman in the Chair]

The great difficulty now is that no-
body knows what is going to happen
tomorrow, So there must be a policy
of Govermment, a consistent policy
which assures the investor a certain
reasonable rate of interest for the
investment. If he is assured of it, I
feel this problem would be solved
to a great extent. Of course, if the
Government itself takes it up and
puts up buildings, that will be all
right. If not, there must be incentive
to the individual investor, and for
that purpose a long view must be
taken and a definite rate of interest,
if not a definite rate of interest at
least some margin of four or five
per cent, whatever it be, must be
assured. If that is assured, I feel
that this housing problem could be
solved to a considerable extent
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because it is not merely the cost or
anything like that. If we look at the
economic principles and the situation
that prevails until 1920 we find there
was no problem at all. Now because
the things are uncertain I feel the
individuals are not prepared to in-
vest and buildings are not coming up.

Shri Balasaheb Patil (Miraj): Much
has been said about the protection of
the interests of the landlords, bhut
when I read the title of this Bill 1t
seemed to me that it was a misnomer,
for it reads “Delhi Rent Control Bill”.
Instead of that, it ought to have been
“Delhi Rent Increase Bill"., because it
is very significant in this Bill that we
find that it does not control the rent
at any stage whatsoever.

First of all, it increases by 10 per
cent over the basic rate. Secondly for
the houses that were built after 1951
this does not apply. There is no
conirol over the agreed rent, and
the rent in respect of the houses
that are to be built after the com-
mencement of this Bill will not be
controlled at all; the rent will be as
per the agreed rates. Therefore, my
submission will be that it may be just
possible for the hon. Minister to
change the heading so that it may not
create confusion in the minds of the
persuns reading it.

Shri V. P. Nayar: Why not “Delhi
Rent (No Control) Bill"?

Shrl Balasaheb Patil: Not only
should there be a change in the head-
ing. We always feel that the pream-
ble would throw some light on the
principles that are laid down in the
Bill. The preamble reads like thia:
“to provide for control of rent”. It
must be “to provide for increase of
rents and further for evictions”,
because it is not controlling the evic-
tions at all. In clause 14 we find that
only in the provisos there are certain
safeguards given to the tenants, and
in the main clause which runs into
several sub-clauses, the right is given
to the landlord to evict the tenant.
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Not only that. So far as the sub-
tenant is concerned, here are so many
clauses here which are most confu-
sing. Even if we go through them we
fail to understand the meaning ot
these clauses. Further, these clauses
not only give the power to evict the
original tenant, but to evict also the
sub-tenant who might have been liv-
‘ng there for several years. After the
commencement of the Bill also, the
vinzinal tenant as well as the indi-
vidual sub-tenant can be evicted, and
the eviction is on some paliry matter,
i.e, default.

We can understand eviction on de-
fault, but what sort of default is
stated in clause 147—default for one
month only, and the rent has to be
paid within the fifteenth of the next
month. 1f a person fails to pay the
rent within that period, the landlord
will run to the Controller saying:
“Here 15 a default, evict him.” For the
first default, the Contraller will give
some solace to the tenant, ask him
to pay it within a certain date, but
if the default occurs again, then the
tenant will be evicted. Is it fair? Is it
any protection to the tenant who de-
faults?

There are many categories of ten-
ants, and especially tenants coming
from the working class, the low in-
come group and the lower middle
classes may be in monetary difficulti-
es and may not be in a position to pay
within the fifteenth of next month,
Therefore, my submission to the hon.
Minister will be that if there should
be any eviction on account of default,
at least six months’ time may be
granted to the tenant, and only after
six months the landlord should get the
right to proceed against the tenant.
And for the subsequent default also,
the tenant should be given some pro-
tection, and only after that can be
driven out.

Not only that, I say it is a Rent
Increase Bill because 1 find there are
so many categories. In the case of
houses built before 1944 I find from
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Government records that it was only
in 1943 that prices began to rise.
There was only one year of increased
prices in this category, and how many
houses weére built in India within that
one year, may I know from the hon.
Minister? I think not even one per
cent, not even one-thousandth of one
per cent were built in Delhi. First of
all in 1947 they increased it by 12 per
cent and more, and now they are in-
creasing by 10 per cent. For what?

1 find that there is a difference
between the houses built after 1944
and before 1944, for the houses built
after 1944 we have taken into con-
sideration the price of construction
and the price of the land on which it
is constructed, but for the houses
built before 1944 no such thing is
allowed at all. Because the house was
built so many years back, because the
landlord had taken rent for so many
years, because he has exploited the
tenant for so many years, he is to get
an increase, That is something which
cannot be understood at all.

I van understand that from 1944 to
1051—55 and then up to 1958 it is
given to the landlords that they can
recover the rent according to the
agreement, but what is the rent? They
have tried to tackle this problem four
or five times, in 1944, 1947, 1952, 1954
and 1958. At least they might have
taken some survey of the tenancies, a
survey of the landlords who are the
owners of the houses and ascertained
who are the persons living in the
houses, and then they ought to have
come with this Bill. Also, they might
have taken a survey of the rent for
the new houses that were built after
1944, According to the information
that is supplied to me within one to
three years the person who has built
a house after 1944 recovers everything
that he has spent In constructing the
house and purchasing the site. There-
atter he gets the rent for three, four,
five or even eight years because he
does nothing, just owns the house, and
the Government gives him the pri-
vilege of exploiting the temant. That is
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the facility given to him. Therefore,
my submission to the hon. Minister
will be that he should go into the
question of the houses built after 1944
up to 1858 and see if the price of the
construction and the price of the land
has been recovered from the rent re-
ceived. No further increase should be
allowed in respect of those houses
also.

Further, I agree with Shri Naushir
Bharucha's submission that for five
years give latitude to them to get
whatever rent was due under the
agreement, but thereafter fix the

Shri Naushir Bharucha: I did not
say that.

Shri Balasaheb Patil: 15 per cent,
something like that, but further no
more latitude should be given to the
landlords.

1 want to place before the House
certain things concerning the incen-
tive to invest. Let us see where the
landlord invests his money. He has
to invest either in a bank, if he has
sufficient surplus money, or in the
national savings certificates or in
constructing houses, There are so
many other modes of investment also
in trade and other things, but they
are risky, because it depends wupon
market trends and he may lose at any
time. In banks the rate of interest
is 4 per cent, in national savings cer-
tificates up to 5 per cent is allowed
and in houses, because the money is
to be taken from a third person, the
Government are not concerned and
they are very magnanimous to give
12 per cent first of all {0 25 per cent
in 1947 Now it is 10 per cent. This
is something we cannot understand,

Therefore, the whole question of
basic, fair and standard rents may be
gone into thoroughly. My submis-
sion is that up to 1944, only 8 per cent
may be allowed, thereafter up to 1958,
if a period of ten years has elapsed,
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then 6 per cent. and no more, That is
about rent.

As regards eviction, I want to state
there may be a line of demarcation
up to the commencement of this Act
in the case of sub-tenants. Those who
were sub-tenants on the date on which
the Act will come into force will be
tenants automatically. The procedure
that is laid down runs into four or
five clauses, one after the other, say-
ing that the parties may go to tha
Controller and make an application,
be heard, lead evidence and spend
money. For what? For legalising or
illegalising sub-tenancy. So a provi-
sion should be made at this stage so
that the relationship between tenant
and sub-tenant will cease and that
between sub-tenant and landlord
will start, so that the landlord will
get whatever is due and the tenant
will lose whatever he was not at all
due to pget.

Then I will say something about
deposit of rent, There are many claus-
es here on that. 1 think they are un-
necessary. The only point is this: sup-
pose a person refuses to accept the
rent, the landlord refuses to accept the
rent, the tenant will deposit the rent.
It may also be stated in the Act that
he should give notice to the landlord
that he has deposited the rent. That
will end the matter. But in this Bill
we find that there are s0 many claus-
es. He has to make an application to
the Controller. The Controller has to
give notice to both parties, hear them,
take evidence and come to a conclu-
sion, The man has to wait for five
or eight years and thereafter it will
be property lapsed to the Govern-
ment. Everything is clumsy. I do not
think there will be any landlord who
will be negligent in not getting the
money that is deposited on his behalf.
Therefore, all these clauses are super-
flucus and they should be scrapped
from the Bill

Then there is one chapter about
hotels and lodging-houses. Ome pro-
vision here is about fair rent. That

has to be decided by the Controlier
according to circumstances. Juat as
we have laid down & certain formula
in the case of private individuals
and tenants, why not lay down a for-
mula fixing the rate chargeable for
lodging and boarding? I find in Delhi
so many hotels getting huge amounts
by way of boarding and lodging
charges. Therefore, there should be
some control over them.

Then there is no provision whatso-
ever in this Bill as to the relationship
between a lodger and the owner of
the lodging and boarding house. There
should be some provision at least
which would regulate their relation-
ship, which would throw some light
on the standard of cleanliness, ser-
vice and more of behaviour and so
on. If the Controller has the authori-
ty and power to inspect everything,
he could see that everything is all
right.

Another thing I find is the provision
regarding appointment of the Con-
troller. I am opposed to this principle
for a simple reason. Yesterday the
Minister in-charge of thiz Bill quoted
the number of cases—5000 or more—
but he failed to indicate for how long
they are pending before the courts.
The reason given for the appointment
of Controller is that the cases before
the civil courts are dragging for years
together. But we want to know whe-
ther the cases before the Contraller
will not drag. What is the surety
about their not being dragged before
him? What is it that the Controller
will decide in a few minutes only?
Another thing is that the expenditure
on the Controller is nearly Rs. 80,000
per year. Can we bear this further
burden? Instead of that I will sug-
gest the appointment of a new Judge
or transfer of a Judge to deal with
the cases. He will finish them as the
Controller will flnish them.

There is one provision here, as is
usually found im such Acts, that is,
clause 54. It smys that cases pending
before the civil courts under the pre-
vious Acts will be conducted as if this
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Act had not been enacted or enforced.
That cannot stand, My submission is
that the previous Acts were faulty
because they had certain lacunae in
them; therefore, this amending Bill
has been brought forward. There will
not be much difference between those
cases and the cases that will come
under this Act. Therefore, if the Gov-
ernment insist upon appointing a Con-
troller- they can transfer the old cases
to the Controller who will do justice
according to this Act. This will also
give some more benefit to the poor
tenants who are harassed by the land-
lords. Out of the number quoted yes-
terday nearly 5000 cases are eviction
ceses. S50 my submission is that in-
stead of that clause, there may be
another clause according to which the
cases will be transferred from the
civil courts to the Controller so that
speedy justice—which is supposed to
be the object—will be meted out to
the tenants.

Shri Naldurgker (Osmanabad): This
Bill merely displays ostentation about
safeguarding the interests of the
tenants, but in its interior it has armed
the landlords with sufficient power of,
eviction. By the definition of “basic
rent" with reference to Schedule (2)
which is skilfully amalgamated with
the “standard rent” as defined in the
clause (8}, the tenant is obliged either
to pay exorbitant enhanced rent or to
evacuate the occupied premises.

I refer to chapter III. It does not
create proper and sufficient safeguards
in favour of the tenants against their
eviction, but chapter III provides more
loopholes in favour of landlords who,
no doubt, can take advantage of them
in future for eviction of the tenants.
1 therefore request the Minister that
chapter II1 as well as the definition
of basic rent and standard rent with
proportionate reduction of 10 per cent
must be reconsidered. Otherwise, I
am afraid the tenants who have been
living for a long time in their quarters
and persons who have come here and
want to stabilise themselves here, will
have to pass through still more diffi-
cult days.
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Apart from these, there are some
provisions in thig Bill which are con-
trary to each other, For this reason,
they create a certain amount of con-
fusion in the minds of the landlords
and tenants as regards the proper
remedy to be pursued regarding their
rights. I will refer to clause 54.

Clause 54

“{1) The Delhi and Ajmer Rent
Control Act, 1952, in so far as it is
applicable to the Union territory
of Delhi, is hereby repealed.

(2) Notwithstanding such repeal,
all suits and other proceedings
under the said Act pending, at the
commencement of this Act, before
any court or other authority shall
be continued and disposed of in
accordance with the provisions of
the said Act, as if the said Act had
continued in force and this Act
had not been passed.”

In an Explanatory Note on the
Clauses, on page 38, it has been said.

“This Bill, when enacted, would
replace the earlier Act of 1852.
But a large number of suits and
proceedings under that Act are
pending before various civil courts.
It is proposed not to transfer them
to Controllers but to allow the
civil courts to dispose them of.
The civil courts, however, should
have regard to the provisions of
the Bill in disposing of such pro-
ceedings.”

From this clause, it is evident that
those cases which are pending before
the civil courts will be disposed of by
those courts, and therefore, their juris-
diction, so far as pending cases are
concerned is not taken away. But
clause 49(2) goes contrary to this.

“1f, immediately before the com-
mencement of this Act, there is
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any suit or proceeding pending in
any clvil court for the eviction of
any tenant from any premiges to
which this Act applies and the
construction of which Tms been
completed after the 1st day of
June, 1851, but before the Bth day
of June, 1855, such suit or proceed-
ing shall, on such commencement,
abate.”

1 respectfully submit that nnder the
existing Act of 1852—as I have al-
ready stated—the jurisdiction of the
courts has not been taken away. There-
fore, in all suits that are pending be-
fore the courtis—even as far as the

period that is mentioned in this sub-

clause is concerned—these courts can
exercise their jurisdiction; and I do
not think how these suits shall abate.

Even according to the provisions of
the Code of Civil Procedure, a suit
abates only when the legal represen-
tatives of the deceased are not brought
on record within the time prescribed
by the Law of Limitation. I do not
know what is the reason for the abate-
ment of the suit here, No reason has
been given.

There are two kinds of laws; sub-
stantive laws and procedural laws.
Substantive law is that law which
creates a right and when that right
is created it is vindicated by the in-
stitution of the suit. 1 respect-
fully submit  that any subse-
guent Act cannot take away  that
right. I admit that procedural law
«<an be prospective; but all substantive
laws are prospective. As far as they
are prospective, they cannot have any
effect on the rights already created.

This Bill, as far as I have examined
it, or read it, is not a substantive law
but is only a procedural law. There-
fore once the suit is instituted and the
right has been vindicated by the exe-
<ution of the suit, I submit that that
right cannot be taken away. There-
Pore, this sub-clause (2) of clause 48
@oes contrary to clause 54.

Then, clause 1 provides:

“This Act may be called the
Delhi Rent Control Act, 1968, It
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extends to the areas included with-
in the limits of the New Delhi
Municipal Committee and the
Delhi Cantonment Board and to
such areas within the limits of the
Municipal Corporation of Delhi as
are specified in the First Sche-
dule.”

Then, thera is also provision for
extension of this Act. According to
this provision, there is also scope that
this law will be extended to those
areas which are not included in the
First Schedule. In sub-clause (3) it ia
said:

“It shall come into force on such
date as the Central Government
may, by notification in the Official
Gazette, appoint.”

Now, I shall refer to sub-clause (3)
of clause 49.

“If, in pursuance of any decree
or order made by a court, any
tenant has been evicted after the
18th day of August, 1958, from any
premises to which this Act applies
and the construction of which has
been completed after the 1st day
of June, 1851, but before the 9th
day ot June, 1955, then, notwith-
standing anything contained in any
other law, the Controller may, on
an application made to him, in this
behalf by such evicted tenant
within six months from the
date of eviction, direct the land-
lord to put the tenant in posses-
sion of the premises or to pay
him such compensation as the
Controller thinks ft."”

I think this is not the proper
remedy. TUnder sub-clause (3) of
clause 1, the Government meay promul-
gate this law by notification in the
Official Gazette after six months or
have it extended to other areas after
one year. By then, the time pres-
cribed in this clause would have al-
ready elapsed. I think this is not the
proper safeguard.
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It the law 18 promulgated after
one year—because it is in the discre-
tion of the Government—the evicted
person will have no remedy at all
The proper safeguard will be that ha
should be given the right to apply to
the Controller within six months from
the enforcement of the Act. That would
ke the proper safeguard.

Apart from that I am afraid that
this sub-clause (3) will be ultra vires
the power of the Controller, because
when a certain person is evicted in
pursuance of the execution of the
decree of a competent court then it is
legal eviction, and it is not unreason-
able or illegal eviction. en a per-
son is evicted by a civil court in exe-
cution of a decree, I submit, that the
order of the Controller for the resti-
tution of the premises will be illegal
and wultra vires of his powers. The
Controller has no right to supersede
any decree passed by any competent
court. As such I request the hon.
Minister to see that sub-clause (3) of
clause 49 cannot confer any more
rights or any mare competency than
the civil courts because, according to
the existing Act of 1952 or some other
Act to which reference has been made
in clausge 52, the civil courts are fully
justified in exercising jurisdiction as
far as the subject-matter iIs concerned.

These are some of the provisions
which make some sort of confusion and
controversial interpretation. The
fundamental principle of enacting
laws is that the provisions of law
should be explicit, unequivocal and
not amenable to two or divergent in-
terpretations. If there is some sort of
loophole, then, the public will be
rather misled as far as the proper re-
medies and the jurisdiction of the
courts are concerned. In this view I
submit that the provisions of Chapter
IIl as well as these provisions which
are contrary to each other, should be
fully examined.

There is another clause, clausg 30.
It reads: -
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“Where the Controller, on a
written complaint or otherwise
has reason to believe that the
charges made for board or lodg-
ing or any other service provided
in any hotel or lodging-house are
excessive, he may fix a fair rate
to be charged for board, lodging
or other services provided in the
hotel or lodging-house and in fix-
ing such fair rate, specify separte-
ly the rate for lodging, board or
other servicea”

1 submit this is not sufficient because
Delhi is the capital of this vast coun-
try. There are a number of travellers
coming from remote places. When he
comes to Delhi and resides in some
hotel or lodging-house, it will be quite
impossible for him to apply to the
Controller for fixing fair rents. In
such cases, it will be wise on the part
of the Controller and the Government
to have complete list of all these hotels
and lodging-houses and to examine
the position within one month from
the date of the enforcement of this
Act and fix a sort of a fair rent for
these lodging-houses and hotels.

With these words, I want to con-
clude. Finally, I may say that always
such laws are enacted in favour of
the tenants. Ag far as the refugees
are concerned, some hon Members
have already spoken about them. The
proper remedy that the Government
should undertake is to build
houses in the city and save the
tenants from paying exorbitant rents.

ato o fag : Famfy
wigra, ot wer fagra faerge
w & #mqawTm g1 Sofew
% mrg wrg & G g fn fadee
HAA gad & v =TT Af F gifer
Ll

faeeft gE § 7y vy frelt ¥
fgft Al ¥ 5 9@ & s aww
¥ wifas 1 Sver fye & ow frod-
T ¥ ot feudE M owww
¥ & 99 T 39 g oY, Avorue
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Atz 9T IOy EATC & FIATL AT WY
gvr & gt fagr mat 0 afe ow
qdY Fg A |7 97 g% FI w1
w1 wifgd P femrengead o= fr
mfew uelt a=@ & foF aFw JEga
&, "% A T w7 a7 7F, 6
o 5 wwr Feod & fod ey i 99d
freaee fasm & g% ReT wfas sy
AR afer A RIET KT AL FF TR
sEre Gan faar SranT AY oY 2 B9
1 g & dw A drm )
iy a1 faoar =3 Y o faw & ag
it Lo

5% W 30 9 § 9g g
g1 fegmm & sz W & (8
el & Wt Agd. o awdferat wrdt
grAag A ¥ 5 g9 8 29§ awro
arEl g1 AATAT 9BA & 1 wEl T AL
fgew & wifew & wF wrfas § wma
FIE AT A F, HIT FAT HFTAL
¥ P § A oA avE W A R
feaee & 1| UF feTre T &1 T
aTT & #17 gaw frd= Frm F 9|w
W FT ¥ 1 QF FA FT AT
sfta & qrfew A wrE Avy gwedt 98
g ot ®Wz AU wHE 9T T AR
=T ¢ @S g@d & fag faed
w2 W ST A § F I 9 A
ardx ®7aT g ¢ dg A& q A TE

watsi | adt w1 trsﬁmﬂ ¥
FuT ¥ fagd wifawl # @R & fa
Fay W A A | BfEE a8
I8y w7 A1 war e gardy aErAaETay
FoErT wifast & a1 § I 40 & w4
Wt 1 IR wwEl & arfawl S
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#1 feder g1, aw®Y ot gw dr afiz @
g wfed, W= S wpfed e
&y ey § areier ot Frfemra P el
R, 4 az’wed mwmAt & Rt
w1 frarr wifgd anfs & o wrfaw
AT E | W ATy o 19 2 9 Ay
FE 7 T T W gy gl e
F o7 71, 9T ¥ TTHT WO St 4 oY
FET /T QT fF WY wwET ¥ Avfes
§ 9% T8 aF gou frd § e o
feey & fga ot aff & ¥ v daw
foemar &1 wEr foar afes ardr ot
w1 FIF T FAE | A oF mrafast
A gw prdl &9 vF | gw i ARy
Wadrama 1§ faed fF gy gat
mferrt w1 A § A ErgT g A A
w7 a1 f& =Y wEw wfaw @iy
T w1 EY foie & a1y v A e

Shri 5. M. Banerjee (Kanpur):
There is absolutely no quorum; there
should be at least 30 or 35 Members.

Shri Braj Raj Singh: Why not 507
1617 hrs

Mr. Chairman: The Bell is rung—
there is now guorum,

o wowe ey - mTy AR,
4 fAaga &7 @ a1 5 o faw & 91’7
qETAT ¥ fETraETCt F1 W ATfEE S
=t ot & gEr =gl

st g ¥ fwg Ao ¥ adr
ey s Arfas & e d AT g
T fF @19 gr 9 AT & 4K IEh
fpad @z% gt =T gast T
Wi adr w7 & fer afgg,
g7z ¥ T o) wud fag wwe |t
O 1 sgEea e A ) 9W I R
wafe 8?7 & @ W g fe
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W ot e e
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R oom fF s = @rwd
JOF GIZ T4 IgH @ o9F A
fom awg & fis S # oo & arfas
oY gy wefara w1 awe agl  fwar
wTaT SHY  avE ww mifew & oY
AT AE TR wET 9Ed o gwiEg
¥ off a7 wfwwr 7 g wfed
i, st =@ a9@ra F W avg awe
A FTA &Y g &7 o Fwdy
T R R B w5
faw & & v oY 7 ar gfew & &
o 7K 7 Ffes war ¥ Wi g
WE RTEAT & G qGF IO 79 AE
o gz & 41 9w fr o9y A e
& fog wwm =W w7 s, BfE
Y T faeslt Fveem owr vET @
T 4 Ay 5 oo fad e AT
4t IR § ag wgfaga 4T SEy
FEN GWRAT | WY WIRET AE
T A 0 98 a7 ¢3 AT F wTEr
e AT T T F, Al faferaa
ot @ge T R, age w0 s e
veF @ g1 Jy gEtew & s e
REIA ATHAY FO7 11 wfawre 3% @)
wHAAT |

w el T g afes & s
e Y § 5w aw 1 aTw
TAt ¥ WEWT & §weEr §w A9
R AN # arAar g fF g aw
fods w7 & A€ FArar & afes gIwT
# qgEft 9% & W & waEs 3s
FUT AT W AT & weAw Awr v
e @ & g oewi ¢ v 13
T AHTT AR ANE & ) T ag ¥
@ 9 grar @y o oy
230 SOF M THFI 9 @ANA FT
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yozr § faad ge amw ao @R w1
TRt § 1 A ag A oA g fe fed
fead & w7 ® 9@ & FoOR F
TEHTT A GAET WY g FE W i
% &1 Afe ax aw ol § fr o
=T gH ard § fe gree F ameE ¥Y
o q2T ¥ oY gH wg wifaw @
o Wy wifgd o SEwY AeR ¥
T §H S0 § gadel {7 4wy
g1 afam & wowm § fe ot W
a® & weE o s fromed &
TAG WE WIHEAE  IBIAXE 1 @
g3 fEE=TT wEaT SS a1 At
Tz =@ ¢ fF ww e &
frrdft & & WY o o wrer 4t &
g & arz fradft £ & |ry FIE
a9 @ 1 adr @
gt &Y oty & At F ot &9 g
Frmr ¥ age e wedt F el
ward &1 @I & AW 9T KA aF 9
T At & afd "gord &7 ey
F fawer mar o+ mg dw g fw
aCHTT 7 |1 T 199 7 ag haar faar
tfagn Wwaw § s §ATAIHET
TN AT ATRS &, Wfew 9w dEdy
w1 FTE WY F 2 g7 ww W AT
e arft F g A g o awar
2 w5 et A Wit st o
damar o fimr foar f& o
¥ 7 &t feadare et § vk 7 wfew
A THE ) gataad ) faw
wreH FY Ay wT F—Taw & gw
# = &Y wew g, A 9 §Y Fr
8 8w P fe 6 Y aifeat ww
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ufer 7t § % ag z2 vzl ®1 T
AFH T FCLTFH ) YT AF T
g ufex A9f a3 9, I9 aw aw
A T §ATT A=t F g ordy age
frawma et grit 1« Sfwr ot aan
Wk e & ¥ g f 1 A
[eA § & o feeeft amei 4 qrdr
F7 5997 fagr & o1 9 ¥V ATl A
fFoderd 71 fagrma A A e
W@ &, 9% s ¥ o 4 9
wifgg ) wardaoaraw ar 2
& gt aw 39 wfesl F1 AT 3,
uF e arE S =ifgd e e
ag feoderr swA & aifaw &=
Fwa &1 faw g2e ¥ TE AN
@9 1 #4 fow a1 2, Swd w9
Ft Wy off mifaw & 1 "vwe IW
ww w faoazrd w2, aifF T
U ¥ & 4 I oI & ;L aw
") FEEF AW A T ATed
FATHF &, I9 F AT G qF T
= feag & ary ¥ farge dead &)
It T gw fee 3= /7 1 wsifeEx
¥ § g w s T"ar g v ank
e gt T e A g i
WX wifas-aera 1 qg wiemre 1@

g1 wieg fe g L & 9@ wwra
fead ez 2 21 o= frwr ¥ qfae
T F€ erew S e seaT §
w femar & 2ar &, A qwm o
T WY fagr o< afas-gem & g
AN ICRTINIE 1120 IR
&: AT &9F TTET I FT Py Y wwry
ferg T a1 W O
aw g gor F D mwat & fr qw
A% A9% qF= @t w0 R, we
fETae T o faarwat vt
afea o0 ¥ ar w= feodar o,
w1 wfeaare Arfawswrr w7 8 53
whET RN E

st ww o fay - ety wE,
aAl B g & IR, feoder &
AAFTAE & AT T TG FAA AT
war ¥, & e freet & frordard vt
wgl, afew awer fageana & feogar
ﬁﬂgﬂrﬂfmgﬁh # e
fegeam 1 oo fod wg g g
Wfaa w1 937 & @ i F1—
& AT 7 ITAT g7 F Tl 6, qm;
f oEr AT ot 93 § oAb R,
27 wsw&@a‘r?,ﬁ:wq&
HAEAT FY HF FTFIT A R | IRIT
Frdr § frogn feord w1 sy w4,
afeq @ qF fam & & o) suweqr
T ¢ fF o gwe a1 oAz fe
A WY A & o Pt § we
wr w5t 2 9 7@t 97 fFoE o W
7 & o &) f #35 w0 wfzg el
gitfeg wry 7 fawr &7 aw A §
feert ¥z w3 fam, BfFw 39 & 0g
saegT gt ¢ fF ot wEm et g
T 3q A &t gAe fEumoam,
@t cAaftgeA &1 IO MY
® vy g & WA § 7g swwear ¥ fw
wa 1t WA aer gar §, o &
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P oy gEt oE¥ ¥ W s
™ or fa=re s 8 AT I F
QAT TE WEA F) QA FT X0 Y
sfrr g fawr H ag swacgr Agi ¢ %
A wEA ATl g1, 99 &1 E e
® 9T ST WfEd W 99 F g oA
# femr oy wifgd 1 TEe s
e g6 7 fawm w4 ¥ Ay
sraeqr ¢ fF @ Sifiw @ o
T dTHrTAr A gRiT | FE 23
# a7 suaeqr #7 wE § fF wr vy s
AEA BT ¥ 9ES 9er Far § a4t
FIET F IW W H A9 A =
wfywrz g0 | ST W A% A
wgr wrar & 5 sara W w3 & g
¥ T AR T WYL @EIT AE T
/b F Agwra afafe & ard
s § faT FoT AR g fR A oW
g7 TRiraTEs fawrt w1 5 s
oo ¥y ufefeafa & g sgawar 1 qe=
g @%m ) ¥ T A 9% faere &%
f& wrr AwET w7 FHT 3 W IHWOH
aog & fEedEe g § 7 wew
T faed & 1 gw feafs & wfers-
e FgAr @ & q#@  gaw v A,
it 7w foor gwm @ BfFw 99
e amFuaTgr A T 3 &
SR EF AW H A O HY ST
=, M f gk faes w1 weEE
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WTH | WA T W9 IH GIE T omaenr
W 73 §, 79 g% Qe qOET o

AEAT §TET ¥ 9T TRHIYETIAW
e &% & agr z@ fa= & a4
saFeqr ¥ AT § a1 9, fam
¥ @t awE &1 gee 6T S v
FW T FT@T & 7 fwar ommo
A9 T qg FTY AE GO, AT T QLY
g ag e A R aEAE
qeEg, o vodlY fag 7 ¥gr &, W
2gw & fory gt &MA AN O §,
agl gv sy fafwa ad-sgaeqr & a=
T oF & 1 aFgt W wEfEE
W StereT 39 #Y ard TET w9 £ 1
FgT g7 FHRTE q9q7 #H F & g
A T AT T w FATE R )
fFT 3% T w9 og0 7 I8 Y
g fr mifas-awET & 98 7%
¥ ford Srergw 3 A g€ L -
fod gw g7 &9 7 fear agm &
sgET F4T | T FAAT € T T,
ot qH SaTET 3@ F g | g fore
€ ¥ fafiga wysgaegr a ara w
gofralr W & A FT Y FEE WA
e R, IEET ST T TR A
¥ 1w famiva oft o srget o7 | &/ wrart
v a7 fF wwafe am, g wrag
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¥ 74 TA—Ear ¥ Srgorr 7 W,
wfeT W Adf axar fw g4t arr g
T F A gz W oww Wt
sfew ggdl & TEAET ¥ A & OET
ST W A wfgw adl § o,
A gaTn &Y OCE ¥ 'wra | afada
A M @ & o, @ fE
S ® gy a4, W
w FaEgIn wavaT o aTF T
g 9% 3w & fF oo e o
W W T A gARar Ty € Wi
¥ £ IR g AT Wgy & wvfaw
JAAT wwear § wr 7 oWww oWy
¢ f5 v feaa iz g, os &few
T g Wi o Frary ow 2w T ET
any wiy fgwre =g a wras) 94t
wern f | qevy § goelt el &
ford WY wrfssm = fa war av fady
arx F Frpdr av & & wf o), 39 7
o feom @ 9eF qETae A SR
e o fram wa Y exo wfs-
w31 frar var § 1 W EE oo T
AT AT a1 FEAT q@T FT Yo AT
&7 faar w4 @ | w9 qfew w
Ty F WA ofoaTd #Y § 3
qarfas wre mw G At adr ferar
=3 WE & FAT g qrdvr ¢ wrfere
wz g wY fear ar w@y @ 7 oa@t g
P oY e F erem oo @y & 7

ﬁméﬁzﬁ%’mﬁ&zﬂwfgu?

Fam e Ak § 1 T grea § @9 0
w% & sy faeet wfgd, oaw

Bill

ggt 9T WEHT W) O § wgTET
¥ O« Az Ny 34 W
wor o  aefr & FTH oTw
® %Y wrar & f& 9g few ag 1 win
¢ 7 % g g 5 aoR AT A ¥
wiRd TH Fraq § e e W
fr w7 we & ard F of oF arEteet
off T ot i P Y W &
& 9ear § fe maz affe Hrem o &
qiFE Wi | T I GHTATL-IA STAWTL
¥ wF FTAITHET ¥ syaedr 49 Y E
oot wifqwer # 9w w9 W@ o
g T AETE) & AT W AT 3y o
oifurer worfya <4 o aw & T
FT @ & o7 TEAY Jea A AEY w0
g\ T A aTw ¥ oF o %y ey
# wg ®re w9wr &9 & are 9T feav
T a7 Wi 3g wWiad faar e ag
wr fafeer a7 7, 0% WA F IT9H
¥ fod qqy 3w fafeewr & mowr &%
@ g% o mae frelr @ fr daw
o rfoet § & weare 7 w17 @ @
g o e F @t Qi urs S e
graTr w99 9T frod 9T gar few owd
£ | |7 WT & WT qg AY L& AT TG
T 9 § Ug AW &1 A WY wAAAE
Moyt femgm § =@
arfre €1 AT W IHE 477 Ay fafeen
e { IR G T ATAAT | RT W
wf aeg & g Fe Al fY S
fear woar =gy 2 7 for s fafwe -
sxgeaT At &9 O 54 &, frw
¥ Ay uET WfaEt &7 sSrewres &
wrgd &, Jaw feuasy a1 w1 e
T I areT &, IR wré Hew TE
famd are & 1 T W fEoEETd
®Y darw J@Y a7 a7 w5 2 7oA
g feerard &7 6IWw S S
wreh & W W I wni ¥ faew
It ArEd § &7 gwrd W s Wy
arers § 2, 97 Ggwt 9T 0F W &, W0



6075 Delhi Rent Comtrol 11 SEPTEMBER 1088 Delhi Rent Control 6076
Bill

Bill

[ x7os fag)

e T g% @A g—aITwr i
$g FTT A § Ay favaw ad
FAFT AT FETA ATTART BT TreEET
W wwrA wrfAet A w9 AE) w<ar
X § | TEA AfEw a L gRT
w1a 7E F4o7 formy S W aE
g | ST 3 e S &
fag draaT qFr | SIOET "9t g5
afcadd <y g | e grAT grn
fis Far srq g% fod v a0 gad
ar 7@ 1w Agdr it § Afas
afcadqd <A1 g | S wi fawfaa
®Y 1 W 8, IHF "FTA AR BT
& F 19 A} T T UF-TE AEHT
BT 4S-UE ATH TAT FA & FTH
¥ o1 T T | 39 a<g & faeet
H wrt &Y wwer g agf & ase
2 1 T g F & A wowr
T A0F T F 9 € g8 g’
THH a9 & fag sy & @
& | fow ag F AW weT aOF I
QAT ARy § ot aTg ¥ A owea
fag mare o awarT SRE 0 v
HE F WA §1 712 ray §, W w2y
& 5 371 s www @ ) weE G
3 99T wdEq ArgEx w7 § A
durT & | sy gy Een R oA
IAET VST AT TAAT AFTH AT F g
2 uFT & ar ¥df | waRT WA A F
qftadm a<ar  wrfegg 1 A gEw
g3fon & .1 wowr =9 2, g%
d 9T A A Ae agEE Ao
arF 3, TEET WITHRT g a0 G 0y
AT PO W @F dATT 9T S o
g AT ol W T e Gar fe
&Y ag ot wErAl Y w4 Frewa
ag & € wweh § gewar AdY

S wA qor f T § ag Tl
o o feoaard &1 wa @ w7

A gHar & 1 ey ' AR ¥ qeard w
fae” g1 o awar & 1 7E feoga
¥ a1q wald w7 &, IART g4 gwAT
g 1 =7 ferat &1 a9 A 549 8
ST F T W T F & | 9y e
oy § fr ¥ w2 &1 ag wiasr i
fie ogt 9 qg & oY & W= oOT @
& ga%t 9 mgr @ | AfA Tg AESTT
ITHT FEY qT WY gl fear war § e
s g ¥ fF wEY a¢ owfes @ &,
A TR TH FIT T | GH TEWAT G
AT LT GHTT AT AT FE sy w2 &
wé gt f wrw favamn WAt g
FT A8 § | O a1 F oy ¥ =
o7 T2 Ot F7 F F K7 AT HGN
QT fr AET & | o7 o7 ara A1 feT T
&1 Tz w2 famr &1 Ao Fay faar war §,
1€ gu=r & 37 Foar smAr wfem 4

T AIAATT FAT A8 A war fE
Fifs Twm wfas 37 avw ¥ gk
ST &Y aww ¥ o gEwr Ao
g1 &, gAfAu aeFT gaadr § fr ag
ady e 9T § | W 91 gewd £ fE
At q7 & qfF T wAEar gf
g, ¥ | A TET WA HEATT
frar & g oy & ar o1 smaar iy @
g 98 wé & & a1 F qwwar g A
& § & | w7 AT a7 Araw § fr ww-
a1 F a8 gu w4 fF dTAne of aroa
& =€ At s 4 & a1 "y ag dam
5 S% a2 ft wifiom warfs 55
¥y safaqal gra wifre & W § "R
g & g FEAT 9T @ urfoe
oy #47 & I Y @ § 1« vl
wrzAT oY §, ot difew & o wifaw &
Faer A g A v @ # 1 W
fodt aver ) wware F a=f gy awfr §
e & §r o T W v Q@
& ok <Y avw & fF e fadw
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T g S WX §HY AIEIS 4 gHRET
¢ v sawy afefeke frer man §, ooy
ox et mar ¢ 6 ag wdy Afe g aw
wr 8, @ =@ ey 9T § ) 9 w A
fasft w7 ot froamdl & fgr & o
¢ ¥ faw ®Y gt ATFT QAT AR

grar & FF w mEm ATl & S
ﬁwmzlwﬁa@w%m
WA AW & B4 § | TIH AOAT A@d
9% T FTF ¥ Ay W@l & o Afew A
afcorrw Faaera & ag Foenar £ & o
I IR FT AT FF 967 § 1 A A7
T FE FT F FAT 4 FET AR ITAS
g H o & 1 g% ared A wgw
o TRirargEs farae w % fs foeelt
¥ oY frq 7re =yfFw Peoa 5 "l 7
vgd &, f99 & 9% w9y A ) §
wa1 forasy mar At & v T o wEw
a1 w4 fAwe wigenr & sA% fel
# v w7 & fog gy fear s
aifga, st faw ware & doaq fag
wr Arfed | & 7gt fzar fe wmr gy
YT SATLT AveAw 97 F7 F 1 AfEA
AT @ WIT WaAsq %< & o StqA
frate &1 ==t 7gar o1 @ §, IO
|y gu w9 wwra wifast w1 & e
A 9w, I & Faw fewm a9 w1
ST ¥q9 ga & A9 5 ada #
e ag wf &, ddfae W S T
wE &, zufoy feua Y ag w9 =ifE,
afer fEaard & gt € o s &1
ST WT & AT ATfAh T AT & By
W @ ar ag A fa=re § =g Afx
a8 griy | frw q@ ¥ doa ¥ v
ur <t & T wgt ax A sl w6 99
# fe fae ag & wim 1 odgwo
Famar ooy 4, Forer o< & STy Y oew
feur 7y &, o A ¥ O WA ®
& 3 g Ay @ A &, ol A
g oW fe Efafad o aferar
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At § T AwrA wfel ®) Sreng
A&t frwar §, ¥9 aved WO ITEYT Srewr-
7 &7 W1ET § W% a7 are A =R
& TETHATE F 19 4 mwErEr §
I § TG G FEA § ) g 0F qIA-
fox ware & | v mifaw Ay wrae
% f& 7 Aewe g <@ avelt A 8,
g Faar § fr oA gesr ® € amr
qarsl & & gaet aqw fear wne aur
FAL AT ATt wATEE BY, A7 ST AHIA
F7 AFAT & | AT gIA F g A
am 4% w9 fEEr #1998 w9
& & w W T & fFnad g
T a1 F7 Avar orar =i fw oarfac
faa =t & arg T § O o o
FE At AY e &, AFE awm &, foer
w1 wETA # & gar &, e w9
FHE Tiw T A GEIA HIE S04, w9
F 37 A°TH "ETAT ¥ ATE aq WL
T A gaE ot FRIEETT FY

qT 717 A AW} A AT 9g @y
3 & | FEIAEIE Y ave o gut
ST £ W 31 9T @ fF § S o
wAE I3 F § AR AT A7 X
ATl w1 R E 1 AP 9w aen
A arar sy a7 Srgar g fe
ST & TR g7 faarw # fw o
et & wrf g9 aeg #7 A AT A Y
7Y & f& g = wwrat 9 Y gy
WA FT w0 FTRE | F wEAE
fis ow fav 7 1€ =7 I3 W =Een
FT & wre foad fe 53 sofery st
arET AT HF

gl 7% wiey TT A9 ¥R AW
2, oo W aF v Afem wr i d
fe 39 390 & w=< 48 @@ fomr W
TwaT §, S A% ALY | AEE AR €6
fr wrf a7 & Fafew 7 % o Wik
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o Y frtrdare #2a¥ T fg W
g, I gz {r afed e ag v
% W g fagrs & oodraerT ¥ 6%
w9 oY OF T o) dvar freifor 9@
tmeftermfad e ad o
&t wifes wwm feodere &Y gd §
# @ gFm § W qug qEl o ¥
ATE TTEATE A & I wwAT §

O JqAHY T TS G2T £HET E |
& wwar § 5 ST ® dgafEai
[FR & 7rd § g W7 gL aF A
wrfed a7 ) =i = 3 € W awe
wfexr & alyAza fvaT =T =1fga o
wre wrf aifes aw faeelt & f @
& @ 97 g ¥ arh Arfge & T safm-
W& ®Y F IAF WHH WA (A AGA FY
ara 4 I3 gt § | W g ofr A
frasm fd qgU W ag @
G | T FFT TAT AU oA g Ar
WY SeTE A WY AT HH Y HH AT FAT
-wifgd |

gt 7% fafoas & aare =rar &,
@ F faafed § qeqvfoe F aix &
gy a1 & & 9w aw gw mfaw
AT ] AT, T IF KTE TEAT qEY
HF GRIT | TE T aLE A Aoy § FormAw
ur fafade & DT & 83 &
OF TLE AT G ATOF T S09q8T
A7 N aw A=F § [ @O T
WTY SETAIT &1 NIoHed &7 31 &7 aa
@ & 1 & gwar & fr 9 TuEr o
< fafoa & & w7 o o=y 7
T @ &Y, & a<g IU Wiy =
wm arfr ag wrf fedare s w2
AT gae fegard F wad fafomra )
QAT §F | Ffew W9 §HA 9g AEar
T § {5 ox aw dearE gwd ot
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A Tt & o gw e
ardafT 7€ #T §%0 | 9 W A
# oftwr & oy faew fag A ey
AT FFAT | §E W Hwe€ qg W b
wre wyf faforadw fsdt B ada
T wgar A fomd e ag 9T
ST @, 99w §y fgenr o) @ 2
O TF 9T T ®eW I KT AT
10 &, T aTE TET /A 7 qvw A
sty @ @ & wafed & sgm fe
g At & faefas & wft f wde
&9 #Y ara 99 e Ifed ) ag Aniw
srftert & f fafse g aréaehas
¥ 9eT ®ar 1 5 & foq @y
a7 o q1 1@ 7 A v anfed

16'43 hrs.

{Mgr. Speaker in the Chair]

w1 § & fraz w=m fe ag fa=
SaTHE WA & HIOA 9T @7 & | 4T =W
9T EiEyE® faa #¢ @ qaede
& faaw & /3 9 fa=re = fFa &
IT A O FAT 97 FEF av AEY

Mr. Speaker: Shri D. C. Sharma. ¥
want to call one more hon. Member
after that.

8Bhri D. C, Sharma (Gurdaspur): Mr.
Speaker, I think the ostensible pur-
pose of this Bill is to regulate the re-
lations between the landlord and the
tenant, but I must submit wvery res-
pectfully that an attempt has been
made to regulate them only
in terms of judicial proce-
dure and judicial settlement and not
in any other way. For instance, I find
that we have tried to regulate the
relations between factory-owners and
workers. We have tried to regulate the
relations between teachers and em-
ployers. We have tried to do this
in so many ways and a¢ so0 many diffe-
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rent levels of society. I think legal

process is the last resort for regu-

lating this relationship. We have at-
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- tempted conciliation, arbitration, me-

diation, etc. We have had recourse to
all these processes to regulate these
relations. So, I do not see any reason
why we should jump over all those
very useful steps to regulate the re-
lations and go straight to the judicial

proeess. I think this. is something
which is not worthy of a welfare
State.

We have tried to regulate the rela-
tions between the tenants and land-
lords. We have done that by legis-
lation and also by other means. I
would say that before we appoint the
controllers, before we undertake all
their paraphernalia of legal procedure,
we should set up in every ward of
Delhi committees representatives of
the people at the Corporation level
or at the Lok Sabha level and other
respectable persons, so that they
should be able to adjudicate on the
disputes that arise between landlords
and tenants, I think this should be
attempted and unless we attempt that,
we shall not be able to over-
come all the difficulties that
exist in the tenant-landlord relation-
ship today.

It was said by an hon. Member that
it is an economic thing. I find that
there is too much of economics in this
Bill and too little of social welfare.
I do not think this Bill should be
thought to be an economic Bill; it is
a social measure; it is a measure of
social welfare and regulation of social
relationships. I do not think we
should try to import too much of eco-
nomics into it. Of course, economics
must be there, but I find that all kinds
of economics have been put into it.
We have controlled the dividends
which can be paid to the people; we
have tried to put a limit on that. But
here we have given a free hand to the
landlord. This free India is going to
be made the paradise of the landlords.
Delhi is to be-made the Heaven of the
landlords. We started with the origi-
nal rent and from:that, we have gone
on to basic rext and now we are going
on to standard reit. What is all this

1%7 LSD—8.
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cumbersome business and elaboration
of categories? One statesman said,
“we will make England safe for de-
mocracy’”. I think by this Bill we are
making Delhi safe for landlords,
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1 think all these different categories
of rent should be scrapped and there
should be only one kind of rent. That
should be called the fair rent and the
determination of that rent should be
made by a board which should be sit-
ting perpetually and which should
allow the house-owners a little mar-
gin over their investments. A tenant
who cultivates the land for some years
becomes an agricultural tenant and
after sometime he becomes the owner
of the land. All these things are
there; but the landlord can
hold his property in perpetuity. He
can hold his property till eternity; no-
body can dislodge him. I think this
is not social justice. This is not the
kind of justice that we want for free
India. We want to give the landlord
his due, but we do not want that the
landlord should get much more than
his due and that he should enjoy
what is called ‘un-earned income’
There should be a limit to the time
for which a man can enjoy this kind
of income. I know that M. Lloyed
George fought one of the biggest
battles of his life when he came out
against this unearned income in busi-
ness and land, and that was a begin-
ning in social legislation in England
if I remembear it aright. That is why
while we are trying to curb these
persons who are enjoying unearned
income in other fields, here we are
trying to give a fillip to that, so that
they can have unearned income as long
as they can and as often as they can.
Who knows? After a year or so, the
Home Minister may come again to this
House and say: the building cost in-
dex was formerly 300—that is what he
said in the opening speech—now the
index has gone to 400 or 450, there-
fore, there is need for revision of these
rents. Now they call it “standard
rent”. I do not know what they will
call it in future. They may perhaps
call it “classic rent” or some other
rent. He will come up for revision
again and again. Therefore, I say
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upon. ] am saying this in the interests
of the landlords.

80 many persons have told us what
these landiords are. I think India has
given one word tb' the whole of this
world, not only to Indim but to the
whole world, and that word is Pagri.
I think that is an odious, reprehensible
and - despicable word which has come
into the Indian wvocabulary. I am
ashamed of it. Every decent citizen
of India must be ashamed of this word.
Why should he be ashamed of
it?  Because, this word repre-
sents an aspect of our character,
which is not very welcame to all of
us. This kind of Pagri buginess has
been going on in India all these years
and it has brought a bad name to our
country. Now, if you are going to
have all the paraphernalia, you will,
in a way be supporting Pagri in the
sengse that you will indirectly be
abetting it. Therefore, 1 would say
tbat something should be done to
safeguard the interests of these land-
lords also. That you can do only
by giving him some kind of dividend
which is legitimate for what he has
done, Otherwise, this Pagri busi-
nesy will go on. Because, the land-
lords will not be happy when the
provisions of this Bill come into force.
1 am szaying all thiz not so much to
protect the tenants as to protect the
landlords themselves. After all, these
things cannot go on indefinitely.

Another point that I want to raise
is this. We have got in this Bill a
whole chapter which deals with evie-
tiom of tenants. Eviction, as I said on
ahother occmsion, iz a night-marish
thing. Even it you regulate eviction,
it does not cerse to be harsh; eviction
continues to be as unsocial as ever.
Here tn clause (14)' we have given
the landlord a long rope. I can 2s-
sure you that he won't hang himself
by means of that Jong rope. By means
of this long rope he will have much
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fiald to xoam akout in.. We have given
him many options. How many: aptions
are there! [ counted them:in '.pthe
morning. They are six ‘or »eveniior
eight. There are a number of grounds
for which he can evict @ tenant. Not
only:that. There are.sub-clanses %o
this cleuse. Now, I tell you ¥ I
were a tenant and I hope 10 be a
tenant .one of these days bechuse after’
allthe Estate Officer is not going
look after me all my life, when I Iook
at these clauses and sub:-clauses by
means of which 1 will be evicted, I will
not feel very happy. Think of gl those
persons, illiterate persong wha are
tenants, those persons whose income
level is very low, those persons who
live on the mere subsistence level .nnd
those persons whose socisl sfatus In
our eyes Is not very high, Just think
of that army of tenants. Think of the
lakhs of those who are tenants at this
time. Now, what will they do? I
think one provision or the othver will
be taken hold of by the landlord in
order to evict the temant. 1 would
therefore, say that this clause 14, 1
think, is the most dangerous clause.
This is a clause which is fraught with
very great danger and great mischisf.
I would, therefore, submit very hum-
bly that this clause should be re-
worded.

1 again say that the process of evie-
tion should not be made a judicial
process. Let us make it a social pro-
cess, I should say we should have
recourse to democratic processes also
to solve these difficulties and these
problems. We are depending too
much upan eur judicial system. We
are depending tod much upon our law
courts. We must think of those
soeid) things also, * Thevefore, T subs’
mit that so far as eviciion of tenants
is concerned, there should be a com-
mittee with répreséntatives of the peo-
ple and that commitiee should aft fvit’
of all in judgment upon any tenant
mitiee ““““"*w“““z;
mittee 0
mmsmhnotmndww\m!
it ahould go 'to 5 law ‘eofrt. Apuaﬂ
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the poor tenants whose incoms is
very .Jow <annot find money to fight
all these casex, . By this clause you are
over-weighing the Bill in favour of
those persons who are. Jandlords and
who are moneyed. You are trying to
take away the legitimate rights of
these persons who do not have money
and who are at the mercy of those
whom yeu may call by any name you
like—capitalists or landlords or any-
thing. wise.

Then I would submit that we have
become very tond of having new
functionaries and I think thjs is a new
type of functionary that we are going
to have who will be called the Con-
troller. I think attached to these
Controllers there should be, what you
may call, councillors. Because I am
looking at it from the point of view
of a social measure, there should be
councillors as we have councillors in
other ways and those councillors
shonld serve in an honorary capacity.
We should try to put down as much
of litigation ay possible. Law does not
solve all problems and courts are not
the panacea for all our ills, If they
were like that, I think, we would have

- heen very happy all these days. But
I would say that though they serve a
useful purpose, in order to increase
the social value of this Bill, we should
try to have some councillors attached
to these Controllers so that the legal
arrangement is brought down as much
as possible.

Mr. Speaker: The bhon. Member's
time is up. )

Sarf D. C. Sharma: One minute
more. .

Now I come to hotels and lodging
houses. 1 am very fond of hotels
After the partition, whenever I go to
8 place I live in a hotel. That iz my
~good fortune. I live in a hotel be-
- exuse T'do not And many' friends any-
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I would request the hon. Minister
to lock at clause 33(d), which says:

. “that the lodger has dome any
act which is inconsistent with the
purpose for which the accommoda-
tion was given to him or which
is likely to affect adversely or
substantially the owner's interest
therein;”

Sweeping powers have been given
to the manager. I think this clause
shouid be made more precise. I would
say that this clause is something under
which anyone can be evicted from a
hotel. I would, therefore, request the
hon, Minister to make it a little
less sweeping and more precise.

1 do not know what purpose this
Bill will serve. I would ask the hon.
Minister to make this more a social
measure which protects the houseless
people than a measure which protects
those who own houses.

17 hrs.

Mr. Speaker: Shri Halder. The
House will kindly sit for fifteen
minutes more. After he closes, I will
call upon the .bon. Minister and he
will reply tomarrow.

Shri Halder (Diamond Harbour—
Reserved—Sch. Castes): Mr, Speaker,
I am not going into the intricacies of
this Bill. I wish to raise some simple
paints which strike me and which will
also strike the common people.

Only the day before yesterday, the
Government passed a Bill, the Public
Premises (Eviction of Unauthorised
Occupants) Bill, 1858. Today another
Bill of this kind has come up. I think
there is some contrast between these
two. Undetr the former Bill, the Gov-
ernment had taken the power ta evict
those common people and the refugees
who have occupied Govermment pre-
mises, By this Bill, the Government
is also helping the landiords who are
practically the backbone of this Gov-
ernment. This is the similarity between
these two Bills.
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In several provinces, land reform
Bills have been passed and by those
Bills, tenants are evicted from their
lands. The landlords have been given
some compensation money. They are
now coming to the towns from the
villages. They once exploited the
common villagers. With this money,
the landlords are again going to be
landlord of the town who will exploit
the common people who have taken
shelter in the houses which are built
for the poor peasants and workers and
common middle class people.

As regards eviction, 1 would say
that by the introduction of this Bill,
the Government will enly help the
landlords. Though the Home Minister
has mentioned in the BStatement of
Objects and Reasons of this Bill that
it is only to give the tenants a larger
measure of protection against eviction,
I think the Bill is guite contrary to
that. This will only encourage the
landlords to evict the tenants in large
numbers and they will again be a
burden on our country. Landlords
will be allowed to increase the rent
with the help of this Bill. Several
Hon. Members have mentioned about
pagri and salami which is a kind of
illegal gratification received from the
tenants and nothing else. I know in
0Old Delhi and even in Karol Bagh
there are many landlords who take
this from the tenants because of
shortage of houses, and the tenants
are compelled to give this. And then
these landlords evict the tenants by
means which are contirary to law.

Now ! may mention a few points
aboul the poor sections of the people
who are living in these houses who
will be a prey to these landlords.
Sometimea a house where one family
is living is partitioned, and the land-
lord presses the tenant for higher rent
by this tactics. There are several
other kinds of exploitation resorteg to
by the landiords and in this way they
exploit the poor people. And now
Government is also coming forward to
help them in this affair.
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Regarding the control of eviction of
tenants 1 wish to mention a few
things. In clause 14 there is a provi-
sion that the tenant can be evicted
for this reason:

“that the premises have become
unsafe or unfit for human habita-
tion and are required boma fide
by the landlord for carrying out
repairs which cannot be carried
out without the premises being
vacated;"

By this process the landlords will be
given ample power to evict the
tenants. It hasz also been provided
that the landlord can evict the tenant
when he has no “suitable” accom-
modation for himselt to live in. I
know from incidents in Calcutta that
big zamindars, with the help of a
clause like this, have evicted several
tenants, though in fact they had
palatial buildings to live in.

I wish to point out another thing
here from my experience of the kisan
movement. After the coming into
force of land reforms, zamindars have
taken shelter under the intricacies of
these laws. They sometimes hand
over their lands to their sons or other
relatives by benami. These sons or
relatives, though they belong to the
same family, become landlords and
exploit the peasants.

Similarly, the landlord will easily
take shelter under this law and hand
over the building to his son or daughter
and exploit the situation by charging
excessive rents. It is mentioned here
that if the tenant sublets this house,
the landlord will be permitted to
collect not more than 25 per cemt. of
the rent, That is, indirectly with the
help of the son or daughter his own
house will be re-let and he will realise
burdensome rent. This is eamnother
form of exploitation.

There a&re so many clausag which
are very burdensome and which, I
think, are also Iillegal. For that
reason, 1 request the Minister that
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these reactionary clauses ' should be
changed so as to help only the tenants
who are now homeless and are loiter-
ing here and there, If Government
do not come forward to their help,
there is none to help them, and just
like the food problem, there will be
a house problem which is already
acute in zeveral towns and most of
the big cities like Calcutta, Bombay,
Delhi and so on. I hope those who
have criticised this Bill will come
forward at the time of voting in the
Joint Committee to amend the Bill for
the benefit of the homeless. Other-
wise, merely criticising the Bill and
not showing that criticism during the
voting time will be nothing but a
mockery of democracy.

I do not at all support this Bill. I
think this Bill should be re-written
for the benefit of the common people.

Mr. Speaker: The hon. Minister.
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Shri Mulchand Dube (Farrukhabad):
Seven hours were allotted for this
Bill.

Mr. Bpeaker: I said earlier that the
Members would finish speaking today
and I would call upon the Minister
tomorrow. Is the House willing to sit
sometime more? I am finding it thin.
Does the hon. Member want to speak?

Shri Mulchand Dube: Yes.

Mr. Speaker: I never got his name
earlier. Otherwise, I would have
given hfm an opportunity. Anyway,
he will speak tomorrow and there-
after the Minister will reply.

17.15 hrs.
The Lok Sabha then adjourned till

Eleven of the clock on Friday, the
12th September, 1958.





